
‘

　

）
　
　
・́

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations/

Observations/ Deficiencies received from the concemed Technical Authority. Wherever

applicable, a scanned copy of such document has been placed aI the end of the Minutes'

in .urnirg serial orderr. 
-tt]. 

concerned firm may go through the same and respond

accordinglY.
(ii) Similarly, a scanned copy of the blank Standard Deficiency Format' which may find a

reference in NC decisions, has also been attached in the end. This may also be refened to

by the concemed firm and may be responded accordingly'

TheMeetingNo.l4lSlofNormsCommittee-Ilfortheyear20l4-l5scheduledtobeheldon
26.1l.z[l4,was actually held on 08.01.201S ut O:'OO PM under thl chairmanship of Shri Darshan Singh'

Joint Director General of F.oreign Trade to 
"onrid., 

the following applications for ratification of norms in

respect of advance authorizatiJns under Outy A*.rnption Scheme'(Chapter-4) of Foreign Trade Policy

iOOg-zOlq.The following members were present in the meeting:-

DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECTION〕

IED
ON 26。 11.2014。

case No.:1/41/81¨ALC2/201l  Party Namc:XOL
TECHNOLOGIES PVT LTD

Mect No/Date:14/81‐

ALC2/2014
‐26.11.2014

Status:
Deferred

HQFileRLAFile'Lic.No/Date:3l10051788DeferDate:
:0li8l/050/003461AM121:3ll83lO40l0ol7glAM\2108.12.201124.02.20|5
Decision: NC noted that MSME O.n.i*ty letter was issu.ed to firm on ll'll'2014' As no

reply from the firm t',u, U""n received frori tf,.*, NC decided to issue a reminder to Firm'

The committe" utro Je"id.d ,o check rro* nr* whether it is a case of Physical Export or

Deemed Export. In case it is a p""*.J-g*port, firm should provide a copy of Project

Authority Certificate (PAC)' In case t'O'i' i1'aea11^fnvalidation letter of an EPCG

authorization, please provide following ;i;;";;"'I1i; elCC licence number and date (ii)

clF value of the licence (iii) whether this licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved urouni triProductstote manufactured (vi) How EPCG

licenceholderintendstodischargetheEoagainsttheEPCGlicence.Thecasestandsdeferred-6*ffito 24.02.2015.

(tffiYq' 'qffi

Name & Designation
shri S.K.Jain,D.0.

shri S.K.Bhatna憂 ,Dcputy l.A.
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ICase No.:24/3/81‐ ALC2/2012  1Party Name:IMAGE LABELS  IMeet No/Date:14/81‐
IPVT.LTD.,              IALC2/2014

‐26.11.2014

IHQ File

101/81/050/00052/AM13/

HQ File

:01/81/050/00238/AM13/

RLA File
:07/24/040/00498/AM12/

RLA File
:04/24/040/Ooo63/AM13/

Lic.No/Datc:0710086877  Defer Date:
08.03.2012              24.02.2015

Status:
Deferred

Lic.No/Date:0410138236 1Defer Date:

19.07.2012        124.022015

Status:
Deferred

firm to the r

and Finalr
L interest fori

/*,
'T<t'I 

i'+TE' PRAOYUMNA SAHU"l.iitr ci.rlr firnr ei{.ffi
Fcrcigl frada Oavolo$ment OttlcaT

f:i+r qIcrt tr6ler$vnaq
Olrecaorat€ Goneaal ot For€ign frrda
uFfw t*.ff'llDeptr. o, Comm.rca

-.:tEiTq -{qq- qg B6*
Uclyog Bhawanr f{aw 9?llrl

Decision: NC noted that C&PC issued deficiency letter directly to the firm on 17.10.2014
followed by a reminder from NC on 09.12.2014. However, no reply from the firm has been
'received. Therefore, NC decided to send final reminder to firm to expedite reply failing which
INC will be constrained to reject the case with direction to firm to pay applicabie custom duty
,with interest for EODC.
The Committee also decided to check from firm whether it is a case of physical Export or
,Deemed Export. In case it is a Deemed Export, firm should provide u Lopy of irroject
Authority Certificate (PAC). In case supply is against Invalidation letter of an EpCG
authorization, please provide following information;- 1i; enCC licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
'Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EpCG
'licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
to 24.02.2015.

ICase No.:7/12/81‐ ALC2/2012 1Palty Name:NYPRO FORBES IMeet No/Date:14/81‐

|                    IPRODUCTS PvT LTD.,     lALC2/2014
126.11.2014

IDecision:NC Observed that case is under examinatiOn at MsME.Hence NC decided tO send
la remindertO MsME through a D.0.letter from the Chairman.The COmmittee also decided

瀞 辮 燃 椰

 輔  擁linfOrmadon:_(i)EPCG licence number and d

脚繁f趨難亙撤聾littlキ羅漑∫‖躍継8
Case No.:37lll/81-ALC2l20l3 party Name:BHARAT Meet No/Datc:14/8ト Status:

Rejectedi  l                     ACCUMuLATORS PRIVATE IALC2/2014
1                     1LIMITED ‐26.11.2014
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Case No.:36/ll/81-ALC2l20l3 Partv Name:MAGNETI
MARELLl UM ELECTRONIC
SYSTEMS PVToLTD.,

RLA Filc

:05/24/040/00421/AM13/

RLA FHe
:03/94/040/00956/AM13/

RLA File

:34/24/040/00307/AM13/

Mcet No/Date:14/81-

ALC2/2014
26.11.2014

Status:
Deferred

HQ File

:01/81/050/00190/AM14/

HQ Fne
:01/81/050/00079/AM14/

HQ File

:01/81/050/00099/AM14/

Lic.No/Date:0510345900  Dcfer Date:
13.02.2013              24.02.2015

Decision: NC observed that case is under examination at DIT. Hence NC decided to send a
reminder to DIT through a D.O. letter from Chairman. The Committee also decided to check
from firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed
Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is
against lnvalidation letter of an EPCG authorization, please provide following information:-
(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was,
issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to
be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
EPCG licence. The case stands deferred to 24.02.2015.

Case No.:24/4/81‐ALC2/2013  Party Name:APAR
INDUSTRIES LIMITED

Meet No/Date:14/8ト

ALC2/2014
26.11.2014

Lic.No/Date:0310727784  1Defer Date:

12.03.2013              124.02.2015

Meet No/Date:14/81‐     Status:
ALC2/2014           Approved
26.11.2014              ‐

Lic.No/Date:3410036490  1
121.03.2013              1

Status:
Deferred

Decision: NC observed that DIT has issued a letter dated I I .12.2014 to firm asking them to,
depute their representative for technical discussion. Comments from DIT are awaited. The

Committee also decided to check from firm whether it is a case of Physical Export or Deemed 
'

Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization,
please provide following information:- (i) EPCG licence number and date (ii) CIF value of
the licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv)
Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder'
intends to discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

Case No.:44/4/81-ALC2/2013  Party Name:APAR
INDUSTRIES LIMITED

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP'
vide U.O. No. 12ll 61l2Ol4-TSW/7 dated 08.01.2015 as under:-

l. Words "Size Al 1814.47 mm * Steelll4.41 MM" may be suffixed with the

description of export product.
2. Quantity of import item at Sl. No.l may be allowed as applied for i.e. 92.18 MT as

1.04 Kgs./Kg. content in the export product taking clue from SION C-7.

3. Quantity of import item at Sl. No.2 may be allowed as applied for i.e. I 1.975 MT,
as l.0l Kgs./Kg. content in the export product.

Firm has confirmed that the above AA is obtained only for physical export.

物ゝ



consequential action accordingly.

Case No.:19/ 4l8l-ALC2l20l3 Party Name:MC CoM Meet No/Date: l4l81 . Status:

INDUSTRIES (lNDlA) PVT' ALC2lzOl4 Deferred

1器厨掲5υ0007″ AMl″  胤ら酬iα0105ν AMlン   260■2013    ?4021015
1Dこtisioniヽ c hoted that reply ofthe nrm has beさ nsさntto MsME for comments WhiCh are

tx]11lNFttt∬
ell:1:鷲」穂:lよ:∬胞:T猟裏棚¶fttlttTT!漁野

‐
Physical Export or Deemed Export.In case itis a Decmcd Export,flrrn should provide a copy

彗問 織 盟:潔
C雛
路ltti[1織
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1date 00 CIF vdue ofthe lに cncc Oii)Whethe

l罰[ni潔猟鰍報:服ぷPs∬:淵:um°・
°du∝ S Ю be manumwed← D HOW

EO against the EPCG licence.The case stands
ldefcrred to 24.02.2015.

LTD.

Case No。 :21/4/81‐ ALC2/2013  Party Name:MC COM

26.11.2014

Meet No/Date:14/81‐

INDUSTRIES(lNDIA)PVT. IALC2/2014

Status:
Deferred

26.11.2014              1

Lic.No/Date:0310729566 1Defer Date:

2603.2013              124.02.2015
IHQ File
:01/81/050/00076/AM14/

LTD.

RLA Filc

:03/95/040/01046/AM13/

10

lbも tiζi61:ヽこhotea that reply ofthe nrm has been sent to MSME for comments WhiCh arel

awaited.NC also noted that the reply ofthe irm regarding Physical Export/Deemed Exportl

letc.are stiH awaited. The Comrllittee also decided to check from flrrn whether it is a case ofl

lPhySiCal Export or Deemed Export.In casc itis a Deemed Export,flrin should provide a copyl

lof Prttect Authority Certincate(PAC)。 In Casc supply is against lnvalidation letter of anl

EPCG authoHzation,please provide fo1lowing info11llation:― (1)EPCG licence number and‐

date(ii)CIF value of the licence(iii)Whether this licence was issued under Zero duty or 31

1per Cent scheme(iV)CuStOm duty saved amount(V)PrOducts to bc manuね
ctured(vi)HOW

IEPCG licencc holdcr intends to discharge the EO against the EPCG licence.The case stands
ideferrcd to 24.02.2015.

Case No。 :35/4/81‐ALC2/2013  Party Namc:LAXMI        Meet No/Date:14/81‐     IStatus:
‐                    IELECTRONICS MOULDS&  IALC2/2014         1Deferred   

‐

PuclsloN ENGG P.LTD.  26.11.2014

1HQ File               RLA File              Lic.No/Datc:0710094713 1Dcfcr Date:

101/81/050/00090/AM14/       :07/24/040/00523/AM13/       09.04.2013              24.02.2015

1Decision:NC observed that DIT has issued a letter dated ll.12.2014 to flrm asking them tol

idcpute their reprcsentative for technical discussiono Comments frorn DIT are awaited. The
lcOmmittee also decided to check fronl flrrn whetheritis a case of Physical Export or Decmed‐

Export.In case it is a Deemed Export,■ 111l should pro宙 de a copy of Praect Authority

icertiflcate(PAC).In Casc supply is against I

4
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please provide following information:- (i) EPCG licence number and date (ii) CIF value of
the licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv)
Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder
intends to discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

HQ File               RLA File              Lic.No/Date:0810120617 1Defer Date:
:01/81/050/00118/AM14/       :08/24/040/00032/AM14/       30.042013              24.02.2015

Decision:NC observed that case is under exalllination at MSME.Hence N()dccided to send‐

Ht」
認 l糧よ ∬ 譜 漢dl∴I殿鷺謂 器ftt・

man b MSME Ю expedhe commcnts The‐
hether itis a case of Physical Export or Deemedl

lExport.In casc it is a Deemcd Export,flllli should pro宙 de a copy of Praect Authorlyl

lCertiflCate(PAC).In Casc supply is against invalidation letter of an EPCG authorization,|
lplease provide following information:… (i)EPCG licence number and date(ii)CIF value ofi
lthe licence(lii)Whether this licence was issued under Zero duty or 3 per cent Scheme(iV)

ICustom duty saved amount(v)PrOducts to be manufactured(宙 )HOW EPCG licence holder
lintCnds to discharge the EC)againstthe EPCG licence.The case stands deferred to 24.02.2015.

ICase No.:8/14/81‐ ALC2/2013  Party Name:ASSOCIATED   IMeet No/Datc:14/8卜     Status:    |
PIGMENTS LIMITED       ALC2/2014          ‐Deferred

126.11.2014             1           1

Case No.:2/8/81‐ ALC2/2013   Party Namc:EPSILON
BATTERIES PVT.LTD

RLA File

:02/24/040/00010/AM14/

Lic.No/Date:0210189458 1Defer Date:

08.05.2013              124.02.2015

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

Meet No/Date:14/81¨

ALC2/2014
26.ll.2014

Status:
Deferred

Status:
Deferred

HQ File

:01/81/050/00213/AM14/

Decision: NC observed that case is under examination at MOEF. Hence NC decided to send a

," reminder through a D.O. letter from Chairman to MOEF to expedite comments. The
'' Committee also decided to check from firm whether it is a case of Physical Export or Deemed

Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
,Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization,
please provide following information:- (i) EPCG licence number and date (ii) CIF value of
the licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv)
Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder
intends to discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

Case No.:4/11/81¨ALC2/2014  Party Name:LARSEN&
TOUBRO LIMITED

‐HQ File               lRLA File
:01/81/050/00318/AM15/     1:52/24/040/00048/AM13/

IDecision:NC decided to scnd a deflcicncy letter to

rcpresentative presentin NC meeting on 08.01.2015

1  1.SloNO.3,4,5,ll&14 of Standard Deflciency

ILic.No/Datc:5210039760 1Defer Datc:

17.05.2013              124.02.2015

thc flrm as pcr rccommendation of DIPP

as under:―

Forrnat.
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The Committee also decided to check from firm whether it is a case of Physical Export or
,Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
rAuthority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
rauthorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

:Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
,licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
,to 24.02.2015.

ICase No.:1/23/81-ALC2/2013  Party Name:MAK CONTROLS
AND SYSTEMS PVT LTD

IHQ File

l:01/81/050/00387/AM14/

Mcet No/Date:14/81‐

ALC2/2014
26.11.2014

Lic.No/Date:3210063581  ‐Defer Date:

29.05.2013              2402.2015

Status:
Deferred

Lic No/Datc:1110027515 
‐
Defer Date:

06.06.2013             124.02.2015

Status:
Deferred

Status:
Deferred

Decision: NC noted that the case is under examination at DIPP. The Committee also decided
t+ to check from firm whether it is a case of Physical Export or Deemed Export. In case it is a

,Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In case
supply is against Invalidation letter of an EPCG authorization, please provide following
,information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether

'this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
lagainst the EPCG licence. The case stands deferred to 24.02.2015.

HQ Fllc

:01/81/050/00151/AM15/

RLA File

:32/21/040/00032/AM14/

RLA File

:11/21/040/00010/AM14/

ICase No.:1/5/81¨ ALC2/2014  Party Name:ANDRITZ HYDRO McetNo/Date:14/81-
PRIVATE LIMITED,       ALC2/2014

26.11.2014

'Decision: NC noted that the DHI D/L has been sent to firm on 05.01.2015. The Committee
ls'also decided to check from firm whether it is a case of Physical Export or Deemed Export. In

case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
,following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
,saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
rdischarge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

iCase No。 :12/11/81¨ ALC2/2013 Party Name:VINDHYA
TELELINKS LTD。

,

HQ File

101/81/050/00166/AM14/

IDecision:NC observed th試

lfumiSh rcquis■ c infOrmatiOn

Meet No/Date:14/81-

ALC2/2014
26.11.2014

RLA F‖ e Lic.No/Date:1‖ 0027518 1Defer Date:
:11/24/040/00021/AM13/ 110.06.2013              

´
124.02.2015   1

E)IT has issued a letter dated 01.12.2014 to fllHl asking thern tol

to cnablc thern tO send comments.The
ISO deCldCdl
′
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to check from firm whether it is a case of Physical Export or Deemed Export. In case it is a
Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In case

supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred ro 24.02.2015.

Case No。 :6/11/81-ALC2/2013  Party Name:PRECISION
IELECTRONICS LTD

RLA F‖ e

:05/24/040/00066/AM14/

Lic.No/Date:0510357436  1Defer Date:

18.06.2013              24.02.2015

26.11.2014              1

Lic.No/Date:0710098022  Defer Date:

03.09.2013              
‐2402.2015

Mcet No/Date:14/81-

IALC2/2014
26.11.2014

Status:
Deferred

HQ File

:01/81/050/00160/AM14/

lDecision: NC noted that the case is under examination at DIT. NC decided to send a DO from
the Chairman. The Committee also decided to check from firm whether it is a case of

t1" Physical Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy

of Project Authority Certificate (PAC). In case supply is against Invalidation letter of an

,EPCG authorization, please provide following information:- (i) EPCG licence number and

date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3
,per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

rdeferred to 24.02.20 I 5.

Case No.:1/14/81‐ALC2/2013

1HQ Fllc

101/81/050/00206/AMi4/

19 1HQ File
101/81/050/00365/AM15/

LIMITED

RLA File

:07/24/040/00155/AM14/

Palty Name:l‐「 P         IMcet No/Date:14/81-    Status:
TECHNOLOGIES PRIVATE  IALC2/2014          Deferred

Decision: NC noted that hard copy of the application of the firm has not been received from

. RA. NC decided to send a reminder to RA through DO letter from Chairman. The Committee
l8 ulro decided to check from firm whether it is acase of Physical Export or Deemed Export. In

case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide

following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

saved amount (v) Products to be manufactured (vi) How EPCC licence holder intends to

discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

Case No。 :51/11/81‐ ALC2/2014 1Pany Name:HINDUSTHAN  IMeet No/Date:14/81‐
IVIDYUT PRODUCTS LTD.  :ALC2/2014
‐                            126.11.2014

RLA File

:05/26/040/00172/AM14/

Lic.No/Datc:0510367987  Defer Date:

09.102013 24.02.2015

Decision:NC noted that hard copy ofthe appHcation ofthe flrm has not been received frornl

RA.NC decided to send a reminderto RA through I

7

1

Status:
Deferred



talso decided to check from firm whether it is a case of Physical Export or Deemed Export. In
case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation leffer of an EPCG authorization, please provide
:following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
iWhether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
,discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

Case No.:3/2/81… ALC2/2014   Party Name:BILCARE
ILIMITED

HQ File

:01/81/050/00004/AM15/

HQ File

:01/81/050/00060/AM15/

RLA File

:31/83/040/00131/AM14/

RLA File

:03/95/040/00783/AM14/

RLA File

:03/95/040/00752/AM14/

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Mcct No/Date:14/8ト

ALC2/2014
26.11.2014

Lic.No/Date:0310763662

30.12.2013

Status:
Deferred

Status:
Deferred

Defer Date:
24.02.201s

to them for
obtained for

Status:
Deferred

Lic No/Date:3H0060658  Defer Date:
11.10.2013              124.02.2015

Decision: NC noted that Deficiency letterwas issued on 10.09.2014 to the firm followed by
reminder dated 09.12.2014. As reply of the firm has not been received, NC decided to send

^^ final reminder to firm to expedite reply failing which NC will be constrained to reject the case with20 - 
,_ r r -' - --o --"----"'-- :- 'a-- direction to firm to pay applicable custom duty with interest for EODC. The Committee also

decided to check from firm whether it is a case of Physical Export or Deemed Export. In case
it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In
case supply is against Invalidation letterof an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands defened to24.02.2015.

Case No。 :36/2/81¨ALC2/2014  Party Name:STERLITE
TECHNOLOGIES LTD

211器厨掲5α00037AMl夕
IDecision:NC noted that reply ofthe arm to the D/L of DIPP has been forwarded
lcomments which are awaited.  The flrm has infolllled that thc above AA has becn

lphysical exports. The case stands deferred to 24.02.2015.

Case No.:59/2/81‐ALC2/2014  Party Name:LEIGHTON     Meet No/Date:14/81-
WELSPUN CONTRACTORS  IALC2/2014          1

,                      PVT.LTD.              26.11.2014           ‐

う
ん
う
Ｚ

Lic.No/Date:0310764005  Defer Date:

01.01.2014 24.02.2015

rDecision: NC noted that Deficiency letter was issued to the firm on 1l.ll.2Ol4. As reply of
Ithe firm has not been received, NC decided to send a reminder to firm to expedite reply. The
iCommittee also decided to check from firm whether it is a case of Physical Export or Deemed
lExport. In case it is a Deemed Export, firm should provide u .opy of froject Authority
rCertificate (PAC). [n case supply is against Invalidation letter of an EPCG-authorization,
please provide following information:- (i) EPCG licence number and date-(ii) CfF value ofn.,
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the licence (iii) Whether this licence was issued under Zero duty or : per cent Scheme (iv)
Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder
intends to discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

HQ File

:01/81/050/00021/AM15/

HQ File

:01/81/050/00007/AM15/

IHQ File

251:01/81/050/00010/AM15/

RLA Filc

:07/24/040/00296/AM14/

RLA File

:34/24/040/00244/AM14/

RLA Flle

:03/95/040/00815/Apνl1 4/

IMeet No/Date:14/81‐

IALC2/2014
126.11.2014

1Lic.No/Date:0710101166

107.01.2014

Meet No/Date:14/81¨

ALC2/2014
26.11.2014

Lic.No/Date:0310766050
13.01.2014

Status:

Deferred

Defer Date:

24.02.2015

Status:
Deferred

Status:
Rejected

Case No.:20/2/81‐ALC2/2014  ,Party Name:HIGHTEMP
FURNACES LIMITED

Decision: NC noted that application of the firm has been forwarded to DHI for comments. r

,. The Committee also decided to check from firm whether it is a case of Physical Export or
"" Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project

Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred,
to 24.02.2015.

Case No.:6/2/81‐ ALC2/2014   Party Name:DELITE
ENGINEERS PVT LTD

Lic.No/Date:3410038999  1Defer Date:

13.01.2014              124.02.2015

Decision: NC noted that Deficiency letter was issued to the firm on 10.09.2014 followed by a
reminder on 09.12.2014. As reply of the firm has not been received, NC decided to send a

final reminder to firm to expedite reply. The Committee also decided to check from firm
whether it is a case of Physical Export or Deemed Export. In case it is a Deemed Export, firm
should provide a copy of Project Authority Certificate (PAC). In case supply is against

Invalidation letter of an EPCG authorization, please provide following information:- (i)
EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was

issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to

be manufactured (vi) How EPCG licence holder intends to discharge the EO against the

EPCG licence. The case stands deferred to 24.02.2015.

Case No.:9/2/81‐ ALC2/2014   Party Name:TRIDENT T00LS  Meet No/Date:14/81‐
ILIMITED.              IALC2/2014

26.11.2014

Decision: NC decided to reject the case due to non-submission

Deficiency letter issued on 1710712014 followed by reminder
reminder dated 09.12.2014 with direction to firm to pay applicable

EODC. RA may take necessary consequential action accordingly.

of reply by the firm to the
on 09.09.2014 and Final
custom duty with interest for

作 っぅ
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HQ Filc              lRLA File              Lic.No/Date:1310045824  Defcr Datc:
101/81/050/00036/AM15/       :13/24/040/00048/AM14/       17.01.2014              24022015

1Decision:NC noted that the case is under examination at MOEF.NC decided to issue a D.0.
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IExport,flrm should provide a copy of Praect Authority Certiflcate(PAC).In Case supply is
lagainst invalidation letter of an EPCG authorization,please provide fo1lowing information:¨

(1)EPCG licence number and date(li)CIF value ofthe licence(iH)Whether this licence was
issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)PrOduCtS tO

be manufactured(宙 )HOW EPCG licence holder intends to discharge the EO against thc
lEPCG licence.The case stands deferred to 24.02.2015.

Status:
Deferred

Meet No/Date:14/81-

ALC2/2014
2`.11.2014

HQ Filc              RLA Flle             Lic.No/Date:0310767091  Dcfcr Date:
:01/81/050/00062/AM15/       :03/94/040/00689/AM14/       2101.2014              24.02.2015

Decision:NC noted that reply ofthe flrm has been sentto DHI for comments on l.1.2015。 NC

η :::胤 TIttl■
111鵠

累 FllR犠 :「[場満 嗜ittT跳 :‰ 冨 計 T潔
itis a Deemed Export,flrm should pro宙 de a copy of Pr● ect Authority Ccrtiflcate(PAC).In
case supply is against lnvalidation letter of an EP(〕 G authorization,please provide fo1lowing

linf0111lation:― (i)EPCG licence number and date(li)CIF value of the licence(ili)Whether
this licencc was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount

(V)PrOducts to be manufactured(宙 )HOW EPCG licencc holder intends to discharge the EO
againstthe EPCG licence.The case stands deferred to 24.02.2015.

Case No.:61/2/81‐ALC2/2014  Party Name:CROMPTON
GREAVES LIMITED,

iCase No.:62/2/81‐ ALC2/2014  ‐Party NameiCROMPTON
IGREAVES LIMITED,

Status:
Deferred

Mcet No/Date:14/81‐

ALC2/2014
26.11.2014

Status:
Deferred

HQ File

:01/81/050/00063/AM15/
RLA File

:03/94/040/00901/AM14/
Lic.No/Date:0310767077  Defer Date:
21.01.2014              24.022015

IDecision:NC noted that reply of the■ rm has been sent to DHI for comments on l.1.2015.

28 1NC decided to issue a D.0.letter through Chairman to DHI to expedle comments.Thc Committee

lISO decided to check from irm whether itis a case of Physical Export or Deemed Export.In
case it is a Deemed Export,■ rm should pro宙 de a copy of Prttect Authority Certi■ cate

(PAC).In Case supply is against lnvalidation letter of an EPCG authorization,please pro宙 de

lfO110Wing information:― (i)EPCG Hcence number and date(li)CIF value ofthe Hcencc(iii)|
IWhether this licencc was issued under Zero duty or 3 per cent Schemc(市 )CustOm dutyl
lSaVed amOunt(v)PrOducts to be manufacturo

10



ldischarge the EO against the EPCG licence.The case stands deferred to 24.02.2015.

Case No.:91/2/81¨ ALC2/2014  Party Namc:RATNAMANI    Meet No/Date:14/8卜     Status:
I                    METALS&TUBES LIMITED ALC2/2014          Deferred

26.11.2014

HQ File

:01/81/050/00092/AM15/

Decision: NC noted that Deficiency letter was issued to the firm on 10.09.2014 followed by a

reminder on 09.12.2014. As reply of the firm has not been received, NC decided to send a
final reminder to firm to expedite reply. The firm has confirmed that supply of goods required in
connection with petroleum operations undertaken under petroleum mining leases. Therefore, in order
to avail of central excise exemption vide Sl. No.336 of the notification No. l2l20l2-CE,:
dated 17.03.2012,the domestic supplier shall be required to fulfil condition No.4l which
include production of a certificate from a duly authorised officer of the Directorate General of 

;

Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the
effect that the said supplies are required for petroleum operations". Under Para 8.3 of FTP,

TED exemption is one of the deemed export benefits for these supplies. Second benefit is

Advance Authorisation. Accordingly, the Committee decided to send the above explanation
to the firm and ask the firm to furnish the aforesaid certificate from, a duly authorized officer
of the Directorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas,

Government of India. The case stands deferred to 24.02.2015.

RLA Flle

:08/24/040/00464/AM14/

RLA File
:34/24/040/00259/AM14/

Lic.No/Date:0810128237 1Defer Date:

22.01.2014              124.02.2015

ICase No。 :66/2/81‐ALC2/2014  Party Name:CROMPTON
GREAVES LIMITED,

RLA File

:03/94/040/00498/AM14/

Meet No/Date:14/8ト

ALC2/2014
26.ll.2014

Lic.No/Date:0310767749  Defer Date:

2401.2014              24.02.2015

Meet No/Date:14/81‐        Status:

ALC2/2014          Reiected
26.11.2014

Lic.No/Date:3410039133  ‐

29.01.2014             1

Status:
Deferred

HQ File

:01/81/050/00067/AM15/

,Decision: NC noted that reply of the firm has been sentto DHI for comments on 1.1.2015.

^^ 'NC decided to issue a D.O. letter through Chairman to DHI to expedite comments. The Committee.
30 

also decided to check from firm whether it is a case of Physical Export or Deemed Export. ln
case it is a Deemed Export, firm should provide a copy of Project Authority Certificate;
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
discharge the EO against the EPCC licence. The case stands deferred to 24.02.2015.

Case No.:26/2/81‐ALC2/2014  Party Name:ASTA INDIA
PRIVATE LIMITED

IHQ File
31101/81/050/00027/AM15/

Decision: NC decided to reject the case

Deficiency letter issued on 1710712014

reminder dated 09.12.2014 with direction

due to non-submission of reply by the firm to the,
followed by reminder on 09.09.2014 and Final ,

':;*'"il;abecus"m'm

ヨ



i Aa pili RLA File Lic.No/Date:07lotol784

32 ,:0118\10501004771AM141 :0712410401003841AM141 30.01 .2014

'Decision: NC decided to reject the case due to non-submission of reply by the firm to the

: rDeficiency letter issued on 1710712014 followed by reminder on 09.09.2014 and Final
reminder dated 09.12.2014 with direction to firm to pay applicable custom duty with interest for
,EOOC. RA may take necessary consequential action accordingly.

EODC. RA may take necessary consequential action accordingly.
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ICase No.:43/2/81-ALC2/2014  Party Name:BEKAERT

INDUSTRIES PVT.LTD.

Meet No/Date:14/8ト

ALC2/2014
26.11.2014

Mcet No/Date:14/8ト

ALC2/2014
26.11.2014

Status:
Rejected

Status:
Deferred

Status:
Deferred

Status:
Deferred

Lic.No/Datc:3110062385 1Defer
30.01.2014              Datc:

24.02.2015

,Decision: NC noted that reply of the firm has been sent to MSME for comments on
33:07.01.2015. The Committee also decided to check from firm whether it is a case of Physical

Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of
Project Authority Certificate (PAC). ln case supply is against Invalidation letter of an EPCG
,authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
,licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
to 24.02.2015.

IHQ Flle
l:01/81/050/00044/AM15/

――

IRLA File

::31/83/040/00162/AM14/

Party Name:VINEY        I
ICORPORAT10N PVToLTD.  |

‐RLA File             l
:05/24/040/00337/AM14/

Meet No/Date:14/8ト

ALC2/2014
26.11.2014

ILic.No/Date:051037801l  Defer Date:

03.02.2014              24.02.2015

,Case No.:13/2/81‐ ALC2/2014 1PartyName:SHARDA MOTOR IMeetNo/Date:14/81-
1                    11NDS LTD             IALC2/2014

‐26.11.2014

ち41鷺淋IHQ Flle              ‐
RLA File             Lic No/Date:0510378048 1Defer Date:

101/81/050/00014/AM15/      1:05/24/040/00396/AM14/      .03.02.2014              124.02.2015

1Decision:NC noted that reply ofthe flrm has been scntto DHI for comments on 07.O L2015。
:The fl11ll haS COnflrrlled that the above AA has been obtained for physical exports. The case stands

ideferred to 24.02.2015.

351:01/81/050/00016/AM15/

Decision: NC noted that application of the firm has been
recommendation of DHI dated 08.10.2014 for comments. NC
C&PC for reply. The Committee also decided to check from

12
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Physical Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy
of Project Authority Certificate (PAC). In case supply is against Invalidation letter of an

EPCG authorization, please provide following information:- (i) EPCG licence number and

date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3
per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 24.02.20 I 5.

Case No.:17/2/81‐ALC2/2014  Palty Name:VSM VENTURE  IMcet No/Datc:14/81‐
CONTROL SYSTEMS P.LTD  IALC2/2014

126.11.2014

Status:
Deferred

Status:
Deferred

HQ File

:01/81/050/00018/AM15/

Decision: NC noted that hard copy of the application of the firm has not been received from

^ - RA. NC decided to send a reminder to RA through DO letter from Chairman. The Committee
36 ulro decided to check from firm whether it is a case of Physical Export or Deemed Export. In

case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

RLA File

:05/24/040/00410/AM14/

RLA F‖ e

:05/23/040/00462/AM14/

Lic.No/Datc:0510378008  Defer Datc:
.03.02.2014              2402.2015

Case No.:27/2/81‐ALC2/2014  Party Name:Л NDAL
ISAW LTD

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

HQ File

:01/81/050/00028/AⅣ 〔15/

Lic.No/Date10510378408  Defer Date:

05.022014              24.02.2015

Decision: NC noted that comments of DIPP vide U.O. No. l2ll4ll20l4-TSW59 dated

,05.11.2014 has been received. However, firm vide its E-mail dated 19.07.2014 has

confirmed that the above AA has been obtained for Deemed export, supply of goods to

ONGC petroleum operations. Therefore, in orderto avail of central excise exemption vide Sl.

37 No. 336 of the notification No. 121201z-CE, dated 17.03.2012, the domestic supplier shall be

required to fulfil condition No. 4l which include production of a certificate from a duly

authorised officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum

and Natural Gas, Government of India, to the effect that the said supplies are required for
petroleum operations". Under Para 8.3 of FTP, TED exemption is one of the deemed export
ibenefits for these supplies. Second benefit is Advance Authorisation. Accordingly, the

Committee decided to send the above explanation to the firm and ask the firm to furnish the

raforesaid certificate from, a duly authorized officer of the Directorate General of Hydro

Carbons in the Ministry of Petroleum and Natural Gas, Government of India. The case stands

deferred to 24.02.20 1 5.

Party Name:ASSOCIATED   ‐Mcet No/Date:14/81-    Status:    |
38‐
Case No。 :71/2/81‐ ALC2/2014



HQ File

:01/81/050/00072/AM15/

IDecision:NC noted that the case is under examination at MOEFo NC decided to isSue a D.0.

協辮稲胤讐[lξl麗:IЪi採職
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IExport,f11lH should provide a copy of PrdeCt Authority Certiflcate(PAC).In Case supply is

lgainSt lnvalidation le■ er of an EPCG authorization,pleasc pro宙 dc fo1lowing information:‐

16)EPCG lに ence number and date cD CIF vdue ofthe lに ence(iiう Whether thお 1にence was

liSSued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)PrOduCtS tO

ibe manufactured(宙 )HoW EPCG licence holder intends to discharge the EO against the
lEPCG licence.The case stands deferred to 24.02.2015.

RLA File
:02/24/040/00189/AM14/

RLA File

:11/24/040/00008/AM14/

26.112014

Lic.No/Date:0210199764 1Defer Date:

07.02.2014              124.02.2015

Case No.:48/2/81-ALC2/2014  Party Name:VINDHYA
TELELINKS LTD。

,

iuq nite
i :0 l/8 l/050/00049/AM I 5/

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Lic.No/Date:1110027893 1Defer Date:

12.02.2014              ‐24.022015

Status:
Rejected

Status:
Deferred

rDecision: NC noted that the case is under examination at DOT. NC decided to issue a D.O.

.o letter through Chairman to DOT to expedite comments. The Committee also decided to check-' from firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed
,Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is
against Invalidation letter of an EPCG authorization, please provide following information:-
r(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was
,issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to
lbe manufactured (vi) How EPCG licence holder intends to discharge the EO against the
:gpCC licence. The case stands deferred to24.02.2015.

狩

器e Nα 69/2/81■ К 22"4臨
柵

副 NDAL oH→ WttNυ D江翻 ″創¨
:ALC2/20141           :           り6.11.2014:                       :

I rHQ File RLA File Lic.No/Date:0210199950r r:01/81/050/00070/AM l5l :02t24t040t00160tAM14t 12.02.2014

Decision: The Committee observed that (i) firm vide it's E-mail dated lg.O7.2Ol4 has
,confirmed that the above AA has been obtained for Deemed export(PAc). supply of goods to
:ONGC petroleum operations. Therefore, in orderto avail of central excise exemption vide Sl.

+o .No. 336 of the notification No. 12l2Ol2-CE, dated I 7 .03.2012, the domestic supplier shall be
:required to fulfil condition No. 4l which include production of a certificate from a duly
,authorised officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum
and Natural Gas, Government of India, to the effect that the said supplies are required for
petroleum operations". Under Para 8.3 of FTP, TED exemption is one of the deemed export
lbenefits for these supplies. Second benefit is Advance Authorisation. Accordingly, the
:Committee decided to send the above explanation to the firm and ask the firm to furnish the
'aforesaid certificate from, a duly authorized officer of the Directorate General of Hydro
Carbons in the Ministry of Petroleum and Natural Gas, Government of India. (ii) Further,
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vide letter dated 0g.06.2014, following information were also sought from firm (a)

Information in respect of Sl. No. 5 of Standard Deficiency Format (b) Total length of export
item (c) Detailed calculations for the quantities of import items at Sl. No. 2 to 4, supported by
coating thickness and coating areas in the export product and wastages claimed. Since no
reply has been received from firm providing above information despite letter dated

09.06.2014 followed by reminder on 09.09.2014 and Final reminder dated 09.12.2014, the
committee decided to reject the case with direction to firm to pay applicable custom duty with
interest for EODC Copy of application. RA may take necessary consequential action accordingly.

Case No.:12/2/81-ALC2/2014  Party Namc:BHANSALI Status:
Deferred

,Decision: NC noted that the case is under examination at DOT. NC decided to issue a D.O.

.. lerrer through Chairman to DOT to expedite comments. The Committee also decided to check
o' fro* firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed

Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is

against Invatidation letter of an EPCG authorization, please provide following information:-,
(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was

issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to

be manufactured (vi) How EPCG licence holder intends to discharge the EO against the

EPCG licence. The case stands deferred 1o24.02.2015.

HQ File

101/81/050/00013/AM15/

Case No。 :45/2/81-ALC2/2014

HQ File

:01/81/050/00046/AM15/

Decision:NC notcd that

conflrmed that the abovc

24.02.2015.

CABLES&CONDUCTORS(P)
LTD.,

RLA File
:05/23/040/00075/AM14/

Party Name:METALOID
ARCHITECTURAL PRIVATE
LIMITED

RLA File

:04/24/040/00256/AM14/

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

Lic.No/Datc:0510379333 1Defer Date:

13.02.2014              24.02.2015

Mcet No/Date:14/81-

ALC2/2014
26.11.2014

Lic No/Date:0410155212  Defer Date:

14.02.2014              124.02.2015

Status:
Deferred

reply of the firm has been sent to MSME for comments. The firm has

AA has been obtained for physical export. The case stands deferred to

iCasc No.:92/2/81-ALC2/2014

1HQ File

:01/81/050/00093/AM15/

Party Name:RA猟 AMANI
METALS&TUBES
LIMITED

RLA File
:08/24/040/00510/AM14/

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Lic.No/Date:0810128877

14.02.2014

Status:

Deferrcd

lDefer Date:

‐24.02.2015

+: pecision: NC noted that Deficiency letter was issued to the firm on 10.09.2014 followed by a'

reminder on 09.12.2014. As reply of the firm has not been received, NC decided to issue a final'
'reminder to firm. The firm has confirmed that supply of goods required in connection with petroleum 

'

operations undertaken under petroleum mining leases. Therefore, in order to avail of central excise

exemption vide Sl. No. 336 of the notification No. 1212012-CE dated 17.03.2012, the domestic 
'

supplier shall be required to fulfil condition No. 4l which include production of a certificate from a 
I

duiy authorised officer of the Directorate General of Hydro Carbons in the Ministry of PetrolTY ^'%

,s 
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iNatural Gas,Govemment of lndia,to the effect that the said supplies are required for petroleum

10perations''.Under Para 8.3 ofFTP,TED exemp」 on is one ofthe deemed export benents for these

supplies.Second benent is Advance Authorisation.Accordingly,the Committee decided to send the

lbOVe exメanttiOn to the im and ask the im toね mish the abresJd certinctte■ 。m,a dJy
iauthorized offlcer of the E)irectoratc General of Hydro Carbons in the Ministry of Petroleum and

INatural Gas,Govemment oflndia.The case stands deferred to 24.02.2015.

Case No.:44l2t81-ALC2/2014 Party Name: DIANA METALS Meet No/Date:l4i8l- Status:
DeferredALC2/2014

26.11.2014

Decision: NC noted that Deficiency letter was issued to the firm on 10.09.2014 followed by a
reminder on 09.12.2014. As reply of the firm has not been received, NC decided to send a
final reminder to firm to expedite reply. However, the firm has confirmed that the above AA has

lbeen obtained for physical export. The case stands deferred to 24.02.2015.

IHQ File

:01/81/050/00045/AM15/

HQ File

:01/81/050/00073/AM15/

HQ File

:01/81/050/00094/AM15/

RLA File

:04/24/040/00261/AM14/

LIMITED,

RLA File

:05/23/040/00445/AM14/

Lic.No/Date:0410155395 ‐Defer Date:

19.02.2014              24.02.2015

ICase No.:72/2/81‐ ALC2/2014  Party Name:DIWAKAR
ENTERPRISES PRIVATE

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Mcet No/Date:14/81‐

ALC2/2014
26.11.2014

Lic No/Date:0810129043

20.02.2014

Status:
Deferred

Status:
Approved

Lic.No/Datc:0510379889 ‐Defer Date:

20.02.2014              24022015

45

:Decision:NC noted that the case is under examination at MSMEo NC decided to issuc a D.0.

:leier through Chaillllan to MOEF to expedhe comments.The Committec also decided to chcck

ifrOm irm whether it is a case of Physical Export or Deemed Export.In case itis a Dccmcd

IExport,f1111l should provide a copy of Praect Authority Certiflcate(PAC).In Case supply is

iagainst invalidation le■ er of an EPCG authodzation,please pro宙 de following information:―

|(i)EPCG licence number and date(ii)CIF value ofthe licence(iH)Whether this licence was

iiSSued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved amount(v)PrOduCtS tO

ibe manufactured(宙 )HoW EPCG licence holder intends to discharge the EO against the

iEPCG licence.The case stands deferred to 24.02.2015.

ICase No.:93/2/81¨ ALC2/2014  Party Name:GURU RAJENDRA
METALLOYSINDIA PVT.
LTD.,

RLA File

:08/24/040/00519/AM14/

Decision: NC decided to ratily the norms of above AA as per written comments of MSME
lvide U.O. No.30(a5)/2014-ME dated 10. I I .2014 as under:-

"Taking cue from C-3, norms may be fixed as follows:-
'lmport may be allowed for24.72 MT inclusive of 3o/o wastage'.

The firm has confirmed that the above AA has been obtained for physical exports.RA may

ρ〆
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take suitable consequential action accordingly.

Case No.:81/2/81-ALC2/2014  Party Name:ALSTRONG
ENTERPRISES INDIA
PVT.LTD.

RLA Flle

:05/23/040/00465/AM14/

Lic No/Date:0510380018  Defer Date:

21.02.2014              24.022015

Meet No/Date:14/8ト

IALC2/2014
126.11.2014

Lic.No/Date:0510380166 1Defer Date:

24.02.2014              124.02.2015

26.11.2014              1

Lic.No/Date:0510380165 1Defer Date:

24.02.2014              12402.2015

Mcet No/Date:14/8ト

ALC2/2014
26.11.2014

Status:
Deferred

Decision: NC noted that Deficiency letter was issued to the firm on lO.l2.2Ol4. As reply of
.- the firm has not been received, NC decided to send a reminder to firm to expedite reply. The
47 Cor*ittee also decided to check from firm whether it is a case of Physical Export or bie*ed

Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization,
,please provide following information:- (i) EPCG licence number and date (ii) CIF value of
the licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv)
Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder
intends to discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

Case No.:24l2181-ALC2l20l4 Party Name:BHANSALI

HQ File

:01/81/050/00082/AM15/

Case No.:86/2/81‐ALC2/2014

HQ Flle

:01/81/050/00087/AM15/

CABLES&CONDUCTORS(P)
LTD.,

RLA File

:05/23/040/00537/AⅣ l13/

LTD。 ,

RLA File

:05/23/040/00265/AM13/

Status:
Deferred

HQ File

:01/81/050/00025/AM15/

Decision: NC observed that case is under examination at DOT. Hence NC decided to send a

reminder to DOT through a D.O. letter from Chairman to expedite comments. The Committee
also decided to check from firm whether it is a case of Physical Export or Deemed Expott. In
case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide r

following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

Party Name:BHANSALI     IMcet No/Date:14/8卜     Status:

CABLES&CONDUCTORS(P)IALC2/2014         1Deferred

Decision: NC observed that case is under examination at DOT. Hence NC decided to send a,

reminder to DOT through a D.O. letter from Chairman to expedite comments. The Committee

also decided to check fiom firm whether it is acase of Physical Export or Deemed Export. In

case it is a Deemed Export, firm should provide a copy of Project Authority Certificate

(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide I

following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) r

Whetheithis licence was issued undel Tero duty or 3 per cent Scheme (iv) Custost dutv.\7 w#,Lh,5ffi
Olr'cl"W'n'



isaved amount (v) Products to be manufactured (vi) How EPCG licence holder intends

discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

to

50

Case No.:2/2/81¨ ALC2/2014   Party Name:BILCARE
LIMITED 'Mcet No/Date:14/81‐

     IStatus:

IALC2/2014          ‐Reiected
126.li.2014              ‐

ILic.No/Date:3110062954

107.03.2014              1

Mcet No/Datc:14/81‐        ‐Status:

ALC2/2014         ‐Reiected
26.11.2014             ‐

ILic.No/Date:3410039465  ‐

‐10.032014

Lic.No/Date:0510382339  Dcfcr Date:

20032014 24.02.2015

Meet No/Date:14/8ト

ALC2/2014
2611.2014

Lic.No/Date:3410039725 1Defer Datc:

03.04.2014              24.02.2015

HQ File

:01/81/050/00003/AⅣ l15/

RLA File

:31/83/040/00236/AM14/

RLA File

:34/24/040/00285/AM14/

RLA File

:05/24/040/00459/AM14/

RLA File

:34/24/040/00001/AM15/

Decision: NC decided to reject the case due to non-submission of reply by the firm to the

,Deficiency letter issued on 1710712014 followed by reminder on 09.09.2014 and Final

reminder dated 09.12.2014 with direction to firm to pay applicable custom duty with interest for
EODC. RA may take necessary consequential action accordingly.

乱α 卸

“

IHQ File

51:01/81/050/00074/AM15/

IHQ File

i:01/81/050/00042/AM15/

53 1HQ File
:01/81/050/00002/AM15/

Decision: NC decided to reject the case due to non-submission of reply by the firm to the
Deficiency letter issued on 1710712014 followed by reminder on 09.09.2014 and Final

,reminder dated 09.12.2014 with direction to firm to pay applicable custom duty with interest for
EODC. RA may take necessary consequential action accordingly.

iCase No.:41/2/81‐ ALC2/2014  Party Name:SHIVALIK      Meet No/Date:14/8ト
I                     BIMETAL CONTROLS LTD. :ALC2/2014

126.11.2014

Status:
Deferred

Status:
Deferred

Decision: NC noted that reply of the firm has been sent to MSME on 29.12.2014 lor

<,, comments. The Committee also decided to check from firm whether it is a case of Physical
" Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of

:Project Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

'authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
,Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
;to 24.02.2015.

ICase No.:1/2/81… ALC2/2014   Party Name:APAR
INDUSTRIES LIヽ41TED

'Decision: NC noted that hard copy of the application of the firm
RA. NC decided to send a reminder to RA through DO letter from

has not been received from,
*"": 
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also decided to check from firm whether it is a case of Physical Export or Deemed Export. In
case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCC licence holder intends to
discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

rDecision: NC noted that the comments of DIPP vide U.O. 12110312014-TSW/104 dated,
07 .08.2014 has been received. The Committee also decided to check from firm whether it is a<t'- case of Physical Export or Deemed Export. In case it is a Deemed Export, firm should
provide a copy of Project Authority Certificate (PAC). In case suppty is against lnvalidation
letter of an EPCG authorization, please provide following information:- (i) EPCG licencer
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero

'duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The

case stands deferred to 24.02.2015.

Case No.:4/5/81-ALC2/2014   Party Namc:AUTOMOTIVE
ISTEEL PIPE「NDIA PRIVATE
LIMITED

RLA File

:04/24/040/00012/AM15/

Case No.:30/8/8卜 ALC2/2014  Party Name:MPP
TECHNOLOGIES PRIVATE
LTD.,

RLA File

:07/24/040/00022/AM15/

Mcet No/Date:14/81-

ALC2/2014
26.11.2014

Lic.No/Date:0410157497 ‐Defer Date:

30.042014              24.02.2015
HQ Flle

:01/81/050/00154/AM15/

HQ File

:01/81/050/00241/AM15/

Case No.:10/8/81-ALC2/2014

HQ File

:01/81/050/00221/AM15/

Decision:NC decided

RLA File               i
:03/95/040/00087/AM15/

to ratify the norms of above AA as

Mcet No/Date:14/81¨

ALC2/2014
26.11.2014

per written

Status:
Deferred

Status:
Deferred

Decision:NC decidcd to issue a deflcicncy letterto flrm as per DHI rccornincndations vide

U.0.No.3(89)/Steel sh./MPP/2014/TSWIB)dated 08.08.2014 as under:―

l. Information as per Sl.No. 3,4,5 & ll
Tanks and corrugated Fin Walls.

2. Justification for the quantity of Steel

reused for surface finish operation.

IThe flrm vide its email dated 31.08.2014 has infolllled that the above AA has becn obtained

ifOr physical exports. Thc case stands deferred to 24.02.2015.

Lic.No/Date:0710103837 1Defer Date:

01.05.2014              .24.02.2015

of SDL separately for Fin Wall Transformer

Grits and clarify whether Steel Grits can be

Status:
Approved

Lic.No/Date:0310781242
09.05.2014

Patty Name:NLMK INDIA   IMeet No/Date:14/81-
SERVICE CENTER PVToLTD。 ,IALC2/2014

‐
26.11.2014

56
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U.O. No3(97)/Trsf.A.,llS C.l2Ol4lTSW(B) Dated 5.1.2015 as under:

1.

IHQ File

:01/81/050/00223/ANl15/

Description of export
transformer.
The word relevant grade
quantity may be allowed

2.

product may be modified as CRGO laminations for

may be added in the description of imported inputs and their
as per existing SION C-323.

Status:
Deferred

Decision: NC noted that Deficiency letter was issued to firm on 12.11.2014. As no reply has

-_ been received from them, NC decided to issue a reminder to Firm. The Committee also
57 

decided to check from firm whether it is a case of Physical Export or Deemed Export. In case

it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In
case supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
'(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 24.02.2015.

RA may take suitable consequential action accordingly.

Fttem訓
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HQ File

:01/81/050/00238/AM15/

Meet No/Date:14/81-

ALC2/2014
26.11.2014

RLA File

:07/24/040/00002/AM15/

RLA File
:03/95/040/00097/AM15/

Lic.No/Date:0710104026 .Defer Datc:

12.05.2014              24.02.2015

Status:
Deferred

Lic.No/Date:0310781675 1Defer Date:

15.05.2014              ‐24.022015

:

i58

Decision: NC noted that reply of the firm has been sent to DHI for comments. NC decided to
issue a D.O. letter through Chairman to DHI to expedite comments. The Committee also decided to
check from firm whether it is a case of Physical Export or Deemed Export. In case it is a
Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In case
supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
,this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
'(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 24.02.2015.

,Mect No/Date:14/81-     status:Party Name:STERLITE

‐Deferred    .:ALC2/2014TECHNOLOGIES LTD.
126.11.2014              1            

・RLA「i18             1Lic.No/Date:0310781628 1Defer Date:
115.05.2014:03/95/040/00121/AM15/

20
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Decision: NC noted that reply of the firm has been sent to DIPP for comments on 07.01 .2015.
The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
ro 24.02.2015.

HQ Fllc

:01/81/050/00152/AM15/

IHQ File
61 :01/81/050/00217/AM15/

HQ File

:01/81/050/00227/AM15/

HOUSEWARES PRIVATE
LIMITED

RLA File
:05/24/040/00071/AM15/

RLA File

:03/95/040/00094/AM15/

RLA File

:07/24/040/00061/AM15/

Lic.No/Date:0510386820 1Defer Date:

1905.2014              124.02.2015

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Case No.:2/5/81¨ ALC2/2014  Party NameiVINAYAK
INTERNAT10NAL

Status:
Deferred

Status:
Deferred

Decision: NC noted that hard copy of the application of the firm has not been received lrom

60 RA. NC decided to send a reminder to RA through DO letter from Chairman. The Committee
also decided to check from firm whether it is a case of Physical Export or Deemed Export. In
case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

Case No.:6/8/81-ALC2/2014   Party Name:STERLITE
TECHNOLOGIES LTD.

Decision: NC noted that reply fumished by the firm is not proper/complete. Therefore, NC

decided to send reminder to furnish proper/complete reply. The firm has confirmed that the

above AA has been obtained for physical export. The case stands deferred to 24.02.2015.

Case No.:16/8/81-ALC2/2014  Party Name:ADVANCE CABLE
TECHNOLOGIES PVT.LTD,

Lic.No/Datc:0310781996 .Defer Date:

19.05.2014              ‐2402.2015

Meet No/Date:14/8卜     Status:
ALC2/2014          1Approved
26.11.2014

Lic.No/Date:0710104519  1
27.05.2014              1

Decision:NC decided to ratitt the norms ofabove AA as per written comments ofDIPP宙 de

U.0.12/103/2014-TSW/117 dated 07.08.2014 as under:―

１

２

Words "Copper conductor" may be suffixed with the description
Net Weight of export product may be specified as 4620 Kgs.

ofexport product.

bf
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IHQ File
l:01/81/050/00240/AM15/

iCase No.:38/3/81¨ ALC2/2014

IHQ File
101/81/050/00249/AM15/

Party Name:NAT10NAL
ISTEEL AND AGRO
INDUSTRIES LTD.,

IRLA File

:56/24/040/00006/AM15/

Lic.No/Date10310783276 1DeferDate: |

28.05.2014      24.02.20151

嬉榊I酬
佃
■鵬dl~~ ILi`1ヽ

o/b慶き:j`ibbb4:力 I~ibefer 5岳も:~|
129.05.2014        124.02.2015  1

RLA Flle

:03/95/040/00163/AM15/

‘
υ

Decision: NC noted that reply of the firm has been sent to DHI for comments. NC decided to
send the reply again to DHI as it is not received by them. The Committee also decided to check:from firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed
:Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is,
,against Invalidation letter of an EPCG authorization, please provide following information:-
:(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was
.issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to
be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
,EPCG licence. The case stands deferred to24.02.2015.

．
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IDeclslon:NC

124.02.2015。

noted that the case is under examination at lИ OS.The case stands deferred tol

‘
υ

ICase No。 :39/8/81‐ALC2/2014  Party Name:NAT10NAL STEEL
.                    IAND AGRO INDUSTRIES
:                     ILTD.,

IHQ File

101/81/050/00250/AM15/

IDecision:NC noted that
124.02.2015.

IMeet No/Date:14/81‐

IALC2/2014
126.11.2014

,Status:

,Deferred

iDefer Date:

24.02.2015

IRLA File

:56/24/040/00003/AM15/

the case is under exarrlinatiOn

ILic No/Date:5610004268

‐29.05.2014

at MOS.The case stands deferred to l

|  ICase No.:40/8/81-ALC2/2014 IPattNamき A`ttibヽ Atζ十晶L,Mcき:ヽレDatよ i4′意i:
:AND AGRO INDUSTRIES   IALC2/2014
lLTD.,                 :26.11.2014

,Status:
Deferred

IRLA File

l:56/24/040/00002/AM15/

the case is under examination

22
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HQ Flle

:01/81/050/00252/AM15/

ICase No.:42/8/81¨ ALC2/2014

68 HQ File
101/81/050/00253/AM15/

IDecision:NC noted th江

24.02.2015.

RLA File
:13/24/040/00008/AM15/

Party Name:NATIONAL STEEL
AND AGRO INDUSTRIES
LTD.,

tRLA File

:56/24/040/00004/AM15/

the case is under exarnination

Decision: NC decided to ratify the norms of above AA
t2/1.6112014-TSW/67 dated 08 /oll2o15 as under:-

Case No.:41/8/81‐ALC2/2014  ‐Party Name:DYNAMIC
CABLES PVT.LTD.

IMeet No/Date:14/81‐

:ALC2/2014
‐26.11.2014

Lic.No/Datc:1310047221
129.052014             1           ‐

as per written comments of DIPP宙 de

Status:
Approved

Mcct No/Datc:14/81‐

‐ALC2/2014
‐26.11.2014

Lic.No/Date:5610004269 1Defer Date:
.29.05.2014              24.02.2015

at MOS.The case stands deferred to

67 1. Net weight of export product may be specified as 22396 Kgs.

2. Quantity of import item at Sl. No 1 viz. Alumimium lngots may be allowed as applied for i.e.

, L6164 Kgs. on net to net basis.

3. Quantity of import item No. 2 viz. XLPE Compound may be allowed as applied for i.e.6223

: : Kgs. on net to net basis .

iThe firm has confirmed that the above AA has been obtained for physical exports. RA may

:take suitable consequential action accordingly.

Status:
Deferred

69

Case No.:43/8/81¨ALC2/2014

HQ File

101/81/050/00254/AM15/

Decision:NC notcd that
t24.02.2015.

Party Name:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

IRLA F‖ c

156/24/040/00005/AM15/

the case is under exarnination

Mect No/Date:14/81-

ALC2/2014
26.112014

Lic.No/Date:5610004270
‐29.05.2014

at MOS.The

‐Status:

Deferred

Defer Date:

.24.022015

case stands deferred to

Case No.:4/8/81‐ ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

IMeet No/Date:14/8ト

IALC2/2014

26112014

Status:
Deferred

鵠鳳鵬lζl話ζ ttζttυ鳳/1田ζ lmttαT"T7 1邪:邪:|
0こ tiζibi:ヽこA616a that reply ofth8■ 1“ Aaζ beさA ζeAtio bllP for comments on 29.12.2014.|

The Corninittcc also dccided to check from flrrn whether it is a case of Physical Export orl
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CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

,licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
to 24.02.2015.

Case No.:7/8 l8l-ALC2/2014 PartyName: MPP Meet No/Date:14/8ト Status:
DeferredTECHNOLOGIES PRIVATE  IALC2/2014

LTD,   1              26.112014

HQ File

:01/81/050/00218/AM15/
RLA File

:07/24/040/00070/AM15/

Lic.No/Date:0710104603  Defer Date:

30.05.2014              124.02.2015

,Decision: NC noted that Deficiency letter was issued to firm on 12.11.2014. As no reply has

-. been received from them, NC decided to issue a reminder to Firm. The Committee also7l 
decided to check from firm whether it is a case of Physical Export or Deemed Export. In case
it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In
case supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 24.02.2015.

.Case No.:36/8/81-ALC2/2014 Party Namc:STERLITE

.                   TECHNOLOGIES LTD

HQ File RLA Filc
101/81/050/00247/AM15/    :03/95/040/00171/AM15/

Party Name:MANDEEP

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Lic.No/Date:0310783827

30.05.2014

Status:
Approved

IDecision:NC decided tO ratify the norms Ofabove AA as per wntten cOmments of DIPP宙 de
‐   U.O.No.12/161/2014-TSVV/72 datedo8/01/2015 as under:_

| 1  1.  Net weight of export prOducts at sl.No.1&2 may be speciled as 4511.91 MT&40.274
‐ I      Mtt respect市 ely.        _
1  2.  Quantky ofimport ttem at si.No.lmay be allowed as l.o2Kgs./Kg.cOntent in the export
72 1       item at SI・ No.l as claimed by the irm′ taking clue fOrm SloN C-1394.

‐ 1  3.  Quantた y ofimportた em at sl.No.2may be al10wed as l loKgs./Kgo cOntent in the export.

| |       たem at slo No.l as claimed by the irm′ taking clue fOrm s:oN C‐ 1394.           .
| 1  4.  Quantky ofimportitem at sl.No.3 may be allowed as l.o75Kgs./Kg.cOntent in the expOrt
l l       たem at sl.No.l as claimed by the nrm′ taking clue fOrm SloN C-1394.
| 1  5,  Quantity ofimpOrt ttem at SI.No.4 may be allowed as 30.15 Mtt as l.04Kgs./Kg.cOntent

‐  l          in the exportitem at SI.No.2 as claimed by the firm′  taking clue fornl SKDN C-7.        |
| 1 6. wOrds″ 7/3.45mm″ may be suffixed with the desc百 ptiOn ofimportitem at si.No.5 andl
l          its quantity may be a‖owed as l.o2Kgs./Kg.cOntent in the export item at sl. No.2 asl
‐
 I       Claimed by the nrm′ taking clue form SioN C-7.

:  .The■ 111l has cOnflrmed that thc abOve AA has been Obtained for physical exports.RA Inayl

1 la卜e,vlabや ,9nse,ue面Ja“。n accOrdhdI             ‐
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HQ File

:01/81/050/00229/AM15/

IHQ File

74 :01/81/050/00220/AM15/

HQ File
75 :01/81/050/00244/AM15/

IHQ File

761:01/81/050/00214/AM15/

CABLE PVToLTD.

RLA File

:05/24/040/00025/AM15/

RLA File

:05/24/040/00073/AM15/

RLA File

:32/24/040/00004/AM15/

ALC2/2014
26.11.2014

Deferred

Lic No/Datc:0510388013  Dcfcr Date:

02.06.2014              2402.2015

Decision: NC noted that deficiency letter issued to the firm on 10.09.2014 followed by a reminder
from NC on 11.12.2014. However, no reply from the firm has been received. Therefore, NC decided

to send final reminder to firm to expedite reply failing which NC will be constrained to reject the case

with direction to firm to pay applicable custom duty with interest for EODC.

The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG r

.authorization, please provide following information'- 1i; eeCC licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

.scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands defened

to 24.02.2015.

Case No.:9/8/81‐ ALC2/2014   Party Name:ALSTRONG
ENTERPRISES INDIA
PVT.LTD.

RLA File

:05/23/040/00097/AM15/

Lic.No/Date:0510388033  Defer Date:

03.062014              24.022015

ILic.No/Date:0510388084  Defer Date:
103.06.2014              124.02.2015

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Status:
Deferred

Decision: NC noted that the firm has surrendered the above mentioned AA vide their letter

dated 27.10.2014. NC decided to get it confirmed from CLA, New Delhi whether the firm
has actually surrendered the above AA. The case stands deferred to 24.02.2015.

Case No.:33/8/81‐ALC2/2014  Party Name:METENERE LTD  IMeet No/Date:14/81-
:ALC2/2014
126112014

Status:
Deferred

Status:
Deferred

Decision: NC observed that case is under examination at MOEF. Hence NC decided to send

a D.O. letter I'rom Chairman to MOEF to expedite comments. The case stands deferred to

24.02.2015.

Case No.:3/8/81‐ ALC2/2014   Party Name:SALZER
ELECTRONICS LTD

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

Lic.No/Date:3210076736 
‐Defer Datc:

06.06.2014              124.02.2015

Decision: NC noted that Deficiency letter was issued to firm on 12.11 .2014. As no reply

been received from them, NC decided to issue a reminder to Firm. The Committee

decided to check from firm whether it is a case of Physical Export or Deemed Exporl. In

r has

also

casc

it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC,
７
り
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case supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether

this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
i(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 24.02.2015.

HQ File

:01/81/050/00219/AM15/

HQ File

:01/81/050/00235/AM15/

RLA File
:03/95/040/00196/AM15/

RLA File

:03/95/040/00197/AM15/

Party Name:NLMK INDIA
SERVICE CENTER PVT.
ILTD.,

IRLA File
:03/95/040/00173/AM15/

Lic No/Date:0310784688  Defer Date:

06.06.2014              124.022015

Mcet No/Date:14/81¨

ALC2/2014
26.11.2014

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

Case No.:8/8/81¨ ALC2/2014   Palty Name:PRAKASH
STEELAGE LTD.

Status:
Deferred

Status:
Deferred

Decision: NC noted that reply of the firm has been sent to DIPP on 07.01.2015 for comments

,, which are awaited. The Committee also decided to check from firm whether it is a case of
" Physical Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy

of Project Authority Certificate (PAC). In case supply is against Invalidation letter of an

EPCG authorization, please provide following information:- (i) EPCG licence number and
:date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3
per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 24.02.20 1 5.

Case No.:24/8/81‐ALC2/2014  Party Name:PRAKASH
STEELAGE LTD.

Lic No/Date:0310784690 'Defer Date:

06.06.2014              ‐24.02.2015

Decision: NC noted that reply of the firm has been sent to DIPP lor comments which are

." awaited. The Committee also decided to check from firm whether it is a case of Physical
'" Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of

Project Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
,licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
to 24.02.2015.

Mect No/Date:14/8ト

ALC2/2014
2`.11.2014

ILic.No/Date:0310784579 1Defer Date:
106062014             124.02.2015

Status:
Deferred

IDecision:NC noted that Denciency leter was issued to■ rm on 12.H.2014.As no reply has
been rece市 ed from them,NC decidcd to issue a reminder to Firm.  The Committee also

decided to check from flrm、 vhether it is a casc of Physical Expolt or Deemed Export.In case

itis a Deemed Export,flrin should provide a copl
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case supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 24.02.2015.

Case No.:1/8/81-ALC2/2014   Party Namc:REGEN
POヽVERTECH PRIVATE
LIMITED

RLA Filc

104/24/040/00016/AM15/

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

Lic.No/Datc:0410158546 ‐Defer Date:

10.06.2014              ‐24.02.2015

Status:
Deferred

tic No/Date:0210204012  1Defer Datc:  |
10.06.2014                124.02.2015   1

Status:
Deferred

‐Decision:NC observed that case is under exarnination at DHI.Hence NC decided to send a:

rerllinder to DHI to expeditc cornlnents.Thc case stands deferrcd to 24.02.2015.

‐
Case No.:28/8/81‐ALC2/2014  Party Name:VOESTALPINE   Mcet No/Datc:14/8卜     Status:   :

VAE VKN INDlA P.      IALC2/2014         Deferred  l
LTD.(FORMERLY         26.11.2014                    ,

ILic.No/Datc:0510388531  1Defcr Datc:HQ File              lRLA File     tM15/    110062014         124.02.2015 1

81 ・01/81/050/00239/AM15/    :05/24`910/9?19'ダ                         _    ,
D“isi6niヽこA6tさ a that beiciency letter was issued to■rm on 12.H.2014.As no reply hasi
becn reccived from them,NC decided to issue a renlinder to Firmo  The f11lH has conflrrned l

‐that the above AA has been obtained for physical expons.The case stands deferred tol
24.02.2015.

HQ File

:01/81/050/00212/AM15/

HQ File

:01/81/050/00245/AM15/

RLA File
:02/24/040/00042/AM15/

Case No.:34/8/81¨ALC2/2014 Party Name:RAHEE TRACK IMeet No/Date:14/81-
TECHNOLOGIES PRIVATE IALC2/2014
1LIMITED,              26.11.2014

Decision: NC noted that deficiency letter issued to the firm on 10'09'2014 followed by a'

reminder from NC on 10.12.2014. However, no reply from the firm has been received'

Therefore, NC decided to send final reminder to firm to expedite reply failing which NC will

^ be constrained to reject the case with direction to firm to pay applicable custom duty with
82 

int.rest for EODC.
The Committee also decided to check from firm whether it is a case of Physical Export or '

Deemed Export. In case it is a Deemed Export, firm should provide a copy of e19j9c^t

Authority iertificate (PAC). In case supply is against tnvalidation letter of an EPCG

authorization, please piovide following iniormation;- 1i; eeCC licence number and date (ii)

CIF value of the licence (iii) Wheth.. tt',ir licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to iischarge the EO against the EPCG licence. The case stands deferred

to 24.02.2015.

83 Case No.:23/8/81¨
ALC2/2014 Party NamciSHIVALIK     Mect No/Date:14/8ト

BIMETAL CONTROLS LTD.‐ ALC2/2014
Status:

27
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26.1l.2ol4

,Hq nite RLA File Lic.No/Date:0510388777 Defer Date:

r:0 t /81/050/00234lAMl5l :0512410401001171 AM15l 17 .06.2014 24.02.2015

Decision: NC noted that the comments ol'DIPP vide U.O. l2ll)3l2}l4-TSW/143 dated

07.08.2014 has been received. However, the Committee also decided to check from firm
whether it is a case of Physical Export or Deemed Export. In case it is a Deemed Export, firm
should provide a copy of Project Authority Certificate (PAC). In case supply is against
Invalidation letter of an EPCG authorization, please provide following information:- (i) EPCG

,licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued

under Zerc duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to 24.02.2015.
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Lic.No/Date:0510389042  Defer Date:

24.06.2014              2402.2015

lDecision :NC decided to issue a deficiency letter to firm as per DIPP recommendations vide
rU.O. No.12/161/2014-TSW84 dated 08 l0ll20l5 as under:-

I l. Total requirement of each raw material, export product wise, in a tabular form.
, 2. Details of import item at Sl. No.5, whether it is PVC Compound or PVC Resin.

. fn" Committee also decided to check from firm whether it is a case of Physical
I Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of
' Project Authority Certificate (PAC). In case supply is against Invalidation letter of an EpCG
lauthorization, please provide following information:- (i) EPCG licence number and date (ii)
: CIF value of the licence (iii) Whether this licence was issued under Zerc duty or 3 per cent
iS.h"." (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EpCG
I licence holder intends to discharge the EO against the EPCG licence. The case stands
I deferred to 24.02.2015.

Case No.:37/8/81‐ALC2/2014

IHQ File

l:01/81/050/00213/AM15/

RLA Filc

:05/23/040/00127/AM15/

Party Name:STERA
ENGINEERING INDIA
PRIVATE LIMITED

Status:
Deferred

Status:
'Deferred

|:01/81/050/00248/AM15/
,RLA File

:04/24/040/00046/AⅣ l15/

Mcet No/Date:14/81‐

ALC2/2014
26.11.2014

Lic.No/Date:0410158825  Defer Date:
2506.2014              24.022015

.HQ File

Decision: NC observed that case is under examination at MSME. Hence NC decided to send
,a reminder to MSME to expedite comments. The firm has confirmed that the above AA has'been obtained for physical exports. The case stands deferred to24.02.2015.

lelejr@ffi Meet No/Date:14/81- fitatus: ,,

rf, ,*.. #,u*,,[tNAsAHu
IlWn I r-(i:i a{rqre fralq qffil-l I \ lf Forr,.r.: Tr.de OovctopmanrorttcGi

t, t ) ii.-aitlElFmrqfrfqmrs
L/ Dlr?ctora-a. Gcn.r.l of Forelgn fnd;
i TIFrw Fnryq,'g"o,a. -ot comma?co
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HQ File

:01/81/050/00332/AM15/

HQ File

:01/81/050/00336/AM15/

HQ File

:01/81/050/00339/AM15/

HQ File
89‐ :01/81/050/00340/AM15/

INDUSTRIES PVT.LTD.

RLA File

:31/83/040/00056/AM15/

RLA File

:02/24/040/00057/AM15/

RLA File

:03/95/040/00247/AM15/

RLA File

:07/24/040/00093/AM15/

ALC2/2014
26.11.2014

Deferred

ILic.No/Date:3110064488 1Defer Date:

126.06.2014              124.02.2015

Decision: NC observed that case is under examination at MSME. Hence NC decided to send

a reminder to MSME to expedite comments. The case stands deferred to24.02.2015.

Case No.:22/11/81-ALC2/2014 Party Name:RUBY MICA
ICOMPANY LIMITED

Meet No/Date:14/81‐

IALC2/2014
126.11.2014

Status:
Deferred

Status:
Deferred

Lic.No/Date:0210204262  Defer Dtte:
27.06.2014              24.02.2015

iDecision: NC noted that Deficiency letter was issued to firm on 10.12.2014. As no iepty tlut

^_ been received from them, NC decided to issue a reminder to Firm. The Committee also
87 :decided to check from firm whether it is a case of Physical Export or Deemed Export. In casel

,it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In
case supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether,

this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount

,(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO .

against the EPCG licence. The case stands deferred to 24.02.2015.

Case No。 :25/11/81-ALC2/2014 Party Name:SIEMENS LTD   'Mcet No/Datc:14/81‐
:ALC2/2014
126.ll.2014

Case No.:26/11/81‐ ALC2/2014 Party Name:HIGHTEMP
FURNACES LIMITED

Status:
Deferred

Lic.No/Date:0310786184 1Defer Date:

30.06.2014              24.02.2015

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

Lic No/Date:0710105513  Defer Date:

03.07.2014              2402.2015

Decision: NC noted that Deficiency letter was issued to firm on 13.11.2014. As no reply has

-_ been received from them, NC decided to issue a reminder to Firm. The Committee also,
88 

decided to check from firm whether it is a case of Physical Export or Deemed Export. In case'

it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In I

case supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether:

this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount'

(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 24.02.2015.

Decision: NC decided to send a fresh application to DHI as it has not been received by them

earlier. The Committee also decided to check from firm whether it is a case of Physicall

Export or Deemed Export. In case it is a Deemed Export, flrrn should provide a
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%ろ



,project Authority Certificate (PAC). [n case supply is against Invalidation letter of an EPCG

raut[rorization, please provide following information:- (i) EPCG licence number and date (ii)

,CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

rscheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

,licence holder intends to discharge the EO against the EPCC licence. The case stands deferred

',ro 24.02.2015.

Status:
Deferred

Lic.No/Datc:0810132593  Defer Datei

04.07.2014              124.02.2015

‐
  IHQ File

l ::01/81/050/00338/AM15/

IHQ File

l:01/81/050/00319/AM15/

RLA File

:08/24/040/00140/AM15/

RLA File

:03/94/040/00296/AM15/

ICase No.:24/11/81‐ ALC2/2014 1Party Name:RATNAMANI    IMeet No/Date:14/81‐
IMETALS&TUBES LIMITED ‐ALC2/2014

126.11.2014

Decision: NC noted that reply of the firm has been sent to DIPP on 07.01.2015 for comments
rwhich are awaited. The Committee also decided to check from firm whether it is a case of

190 lphyri.ul Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy

of Project Authority Certificate (PAC). In case supply is against Invalidation letter of an

EPCG authorization, please provide following information:- (i) EPCG licence number and

I idate (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3

,p"r cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

tbpCC licence holder intends to discharge the EO against the EPCG licence. The case stands

r rdeferred ro24.02.2015.

‐HQ Flle               RLA File              Lic.No/Datc:0910060610  Defer Date: 
‐

:01/81/050/00349/AM15/       :09/24/040/00057/ANl15/       0807.2014              24.02.2015

1 1Decision:NC decided to forward a fresh and correct application of the nrm to DIPP forl

l酬∬T・出飛:暇障1‖亀驚let::蹴1■般I驚吼llFl:3電∫:器撃
ll‖話ぷ肥犠驚T2胤監路i亀 ii裾ぶ∬鳳Fi,都港ど継1::靴指認席l』:問
.量[謂i」凛臆蹴t∫:淵需認llド群::ЛttS::d淵占鴛器)Ъ:∫Ъκ:‐
1 lF:l陽鶴讐r htends to dscharge the EO agJnstthe EPCG lに

ence.The case stands detrredl

‐
Case No.:35/11/81‐ ALC2/2014 Party Name:HBL POWER

SYSTEMS LTD.,

ICase No.:5/11/81-ALC2/2014  Party Name:HEURTEY
PETROCHEM S A.

Mect No/Date11 4/81‐

ALC2/2014
26.11.2014

Mcet No/Date:14/81-

ALC2/2014
26.11.2014

Sta tu s:

Deferred

Status:
Deferred

Lic.No/Date:0310786619 1Defer Date:

0907.2014              
‐
24.02.2015

192
Decision:NC noted that Deflciency lettcr was issued to f11lH on 10。 12.2014.As no reply hasl

been received from them,NC decided to issue a reminder to Firm.   The Committee alsol

decided to check from flrnl whether it is a case o
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it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In
case supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether

this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 24.02.2015.

Case No。 :12/11/81¨ ALC2/2014 Party Namc:ASSOCIATED    Meet No/Datc:14/81‐
IPIGMENTS LIMITED       ALC2/2014

126.11.2014

Status:
Deferred

Status:
Deferred

93‐ HQ Filc

:O1/81/050/00326/AM15/

HQ Filc

:01/81/050/00329/AM15/

HQ File

:01/81/050/00327/AM15/

RLA File

:02/24/040/00069/AM15/

RLA Flle

:31/83/040/00099/AM15/

RLA File
:02/24/040/00073/AM15/

Lic.No/Date:0210204395 1Defer Date:

09.07.2014              124.02.2015

Decision: NC observed that case is under examination at MSME. Hence NC decided to send

a reminder to MSME to expedite comments. The case stands deferred to 24.02.2015.

Decision: NC noted that Deficiency letter was issued to firm on 10. 12.2014. As no reply has

been received from them, NC decided to issue a reminder to Firm. The Committee also

decided to check from firm whether it is a case of Physical Export or Deemed Export. In case

it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In

case supply is against Invalidation letter of an EPCG authorization, please provide following

information:- (i) gpCC licence number and date (ii) CIF value of the licence (iii) Whether

this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount

(v) products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 24.02.2015.

Case No。 :15/11/81‐ ALC2/2014 Party Name:AERO CANS
IINDIA PVT LTD

IMcet No/Date:14/81-

IALC2/2014
126.11.2014

Lic.No/Date:3H0064546 1Defer Date:

1107.2014              24.02.2015

Lic.No/Date:0210204471  Defer Date:
14.07.2014              124.02.2015

Case No.:13/11/81-ALC2/2014 Party Name:ASSOCIATED    Meet No/Date:14/81-
PIGMENTS LIMITED      ALC2/2014

26.11.2014

Status:
Deferred

Decision: NC noted that Dehciency letter was issued to firm on 10.12.2014. As no reply has'

been received from them, NC decided to issue a reminder to Firm. The Committee also'

" ;;;iil; 
"fr".f. 

f.o* firm whether it is a case of Physical Export or Deemed Export. In case'

it is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In I

,case supply is against Invalidation letter of an EPCG authorization, please provide following 
'

,inro.*ution:- liieecc licence number and date (ii) clF value of the licence (iii) whetherl

Ithis licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amol{r
(v) products to be manufactured (vi) How EpCG licence holder intends to discharge the EO I

)iuinrt the EpCG licence. The case stands deferred to24.02.2015. 
,frf
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,PVT LTD               IALC2/2014

1 1 126.11.2014

HQ File

:01/81/050/00357/AM15/

Status:
Deferred

Status:
Deferred

tDecision: NC decided to forward a copy of application of the firm to MSME for comments.

oo The Committee also decided to check from firm whether it is a case of Physical Export or-- Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
I lAuthority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

' :authorization, please provide following information:- (i) EPCG licence number and date (ii)
i 'CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
' 'Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
, ,licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
. ,to 24.02.2015.

RLA F‖ e

:03/94/040/00089/AⅣ l15/

RLA File

:03/95/040/00188/AM15/

Lic No/Datc:0310786766 ‐Defer Date:
14.07.2014              ‐24.02.2015

Case No.:60/11/81‐ ALC2/2014 Party Name:RoR.KABEL
ILIMITED,

Meet No/Date:14/81-

ALC2/2014
26.11.2014

HQ File

:01/81/050/00374/AM15/
Lic No/Datc:0310786855 1Defer Date:

15.07.2014              12402.2015

Status:
Deferred

' ,Decision: NC noted that Deficiency letter was issued to firm on 10.12.2014. As no reply has

o, been received from them, NC decided to issue a reminder to Firm. The Committee also" decided to check from firm whether it is a case of Physical Export or Deemed Export. In case, 'it is a Deemed Export, firm should provide a copy of Project Authority Certificaie (pAC). In
case supply is against Invalidation letter of an EPCG authorization, please provide following
.information:- (i) EPCG licence number and date (ii) CIF value of ih. lic*ce (iii) Whethei
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 24.02.2015.

Case No。 :29/11/81‐ ALC2/2014 1Pany Name:ALSTOM INDIA  IMeet No/Date:14/81‐

ILIMITED,               IALC2/2014
126.11.2014

|  ,HQ File               lRLA File              Lic.No/Date:3410040368  ‐Defer Date: |
| ‐:01/81/050/00343/AM15/    .:34/24/040/00013/AM15/    ‐1607.2014         ,24.02.2015 1

,篤激淋 ミi鮮蓬llギ蒲提轟静1:齢悩:
| lit iS a Deemed Export,■ 111l shOuld pro宙 de a cOpy of Pr● ect Authority Certincate(PAC).Inl
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Case No. :30/ll l8l- ALC2/201 4 Party Name: LAXM I Meet No/Date:14/81-

ELECTRONICS MOULDS&  IALC2/2014
PRECIS10N ENGG P.LTD.   26.H.2014

Status:
Deferred

Lic.No/Date:0710105770 1Defer Datc:

1607.2014              ‐24.02.2015

Decision: NC noted that C&PC has issued deficiency letter to firm on 13.ll .2014 directly. As ,

no reply from the firm was received, NC issued a reminder to firm on 09.12.2014. NC

decided to issue final reminder to firm to expedite reply failing which NC will be constrained to

99 reject the case with direction to firm to pay applicable custom duty with interest for EODC.

The Committee also decided to check from firm whether it is a case of Physical Export or

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Projectl

Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

,authorizition, please provide following information:- (i) EPCG licence number and date (ii) I

'CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per centr

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred

to 24.02-2015.

HQ File

:01/81/050/00344/AM15/

HQ File

101/81/050/00359/AM15/

HQ Filc

:01/81/050/00383/AM15/

RLA File

:07/24/040/00141/AM15/

RLA File

:03/95/040/00329/AM15/

RLA Flle

:03/95/040/00312/AM15/

Meet No/Date:14/81-

ALC2/2014
26.11.2014

Lic.No/Date:0310786920 
‐Defer Datc:

16.07.2014              124.02.2015

Lic.No/Date:0310786927 ‐Defer Date:

16.072014              2402.2015

Case No。 :45/11/81-ALC2/2014 Party Namc:NAMCO
INDUSTRIES PVT.LTD.,

Status:
Deferred

Decision: NC decided to forward a copy of application of the firm to MOS for comments''

The Committee also decided to check fiom fiim whether it is a case of Physical Export or
100 D..*.d Export. In case it is a Deemed Export, firm should provide a copy of Project:

Authority iertificate (PAC). In case supply is against Invalidation letter of an EPCG 
'

authorization, please prouide following iniormation'- 1i; efCC licence number and date (ii) 
'

CIF value of the licence (iii) Whether"this licence was issued under Zero duty or 3 per cent

Scheme (iv) custom duty saved amount (v) Products to be manufactured (vi) How EPCG I

licence holder intends to iischarge the EO against the EPCG licence. The case stands deferred'

to24.02.2015.

Case No.:6el tust-ALc2tz}t4 
3;H.lS[";r.rHt 

,rlr?" 
H#r"J?ae:r 

4/8 r- 
Bt]:]:.

LTD., 26'll '2014

ibιtitl。11ヽこA6ted that 5citiさ icy 18ttei↓ as iζζucd t。■rm on 12.H.2014.As no reply hasl

lol bcen rece市ed from them,NC decided to issue a reminder to Firm.  The Committec alsol

驚i紺舗甕1鸞聯淵
!薦鸞蓋

'and date(li)CIF valuc of the licence(iil)|

saved amount(V)PrOducts to be manufactured
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ldiSCharge the EO againstthe EPCG licence.The case stands deferred to 24.02.2015.

f鯉
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HQ File

:01/81/050/00386/AM15/

卜2

1103

| ド茎躙・
Иト

「4編蕊蔦

RLA File
103/94/040/00324/AM15/

Lic.No/Date:0310786922

1607.2014

Decision: NC decided to ratify the norms of above AA as per written comments of C & PC
vide OM F.No 4601 119212008-PC-tl dated 26.11.2014 as under:-

Item to be Exported Ouantitv
Cold Form Blister Film Slitted (Laminate Consisting of Oriented
Polyamide Film/Alluminium Foil/PVC Film in the width of ll5
mm to 250 mm) GSM of Laminate240 Gm+l- l0%)

l kg

Raw-material recommended to be Imported Ouantitv
cold Form Blister Film in Jumbo Rolls (Laminate containing of
oriented Polyamide Film/Alluminium Foil/pvc Firm in the width
of 600 mm to 1000 mm) GSM of Laminate 240 Gm +l- loyo

1.05 kg

The firm has confirmed that the above AA has been obtained for physical expofts. RA may
take syitable consequential action accordingly

…

ア五万[二蔽 玩而
一

1剰
ジ …

……

1濾NW正
115.10.2014

‐HO File               RLA rilc              Li3.｀ 0/D`te:b3167を とう」1  ‐Defer Date:
101/81/050/00387/AM15/       :o3/94/040/00347/AM15/       ■607.2014              24.022015

1置
SItti漱
器‖零寵
iw樹
鷺W酔潔黒漱きII鷲 41よ漱,lri壺

1鮮
fi∬器逃1襴掛薔TtWfttrkmT獅藁3tter of an EPCG authorizatiOn,please provide

慰誹慨IIぎEttL警戦fr鰤∬懺椰椰Ile case stands deferred to 24.02.2015.

Sta tu s:
Deferred

Party Name:ESWARI
GLOBAL METAL
INDUSTRIES PRIVATE
LIMITED.

RLA File
:07/24/040/Oo126/AM15/

IMect No/Date:14/81-

1猪7鶴F
~ILiciヽ

も′biさ:0,16165恵 64  b8fer bat&
17.07.2014                124.02.2015

Status:
Deferred

Decision: NC observed that under examination at MSME. Hence NGdecided to sendIil

Y.6(I ,r r,2
r-o'r t, 

"FIADYUI'NA 
sAHu

'-r r*rr'*qrq fsm srf*orQ
Fo7€;gn Trad€ Dovelopm€nt Ofilc'?

filirr qrqil qErfrttn<q- '.
otrectliiti Gincral of Forclgn Trad'
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a reminder to MSME. . The Committee also decided to check from firm whether it is a
case of Physical Export or Deemed Export. In case it is a Deemed Export, firm should,
provide a copy of Project Authority Certificate (PAC). In case supply is against Invalidation
letter of an EPCG authorization, please provide following information:- (i) EPCG licence
number and date (ii) CIF value oi the liience (iii) Whettier this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to24.02.2015.

Case No.:23/11/81¨ ALC2/2014 Party Name:FRICT10N
METAL FIBRES(INDIA)
P LTD

RLA File
105/23/040/00140/AM15/

Case No.:59/11/81-ALC2/2014 Party Namc:STERLITE
TECHNOLOGIES LTD.

Lic.No/Date:0510389786 1Defer Date:
18.07.2014              124.02.2015

Mect No/Date:14/8卜     Status:
ALC2/2014         1Approved
26.11.2014              1

Lic.No/Date:0310787042

18.07.2014              1

IMeet No/Date:14/8ト

ALC2/2014
‐2611.2014

Status:
Deferred

HQ File

:01/81/050/00337/AM15/

Decision: NC observed that case is under examination at MSME. Hence NC decided to send

a reminder to MSME. The Committee also decided to check from firm whether it is a case
105 

of Physical Export or Deemed Export. In case it is a Deemed Export, firm should provide a

copy of Project Authority Certificate (PAC). In case supply is against Invalidation letter of r

an EPCG authorization, please provide following information:- (i) EPCG licence number '

and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How
EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 24.02.20 1 5.

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. 12116112o1,4-Tswh06 dated oB lovzot, as under:-

1. Net weight of export product may be specified as2752.215 MT.
IUo Z. euantity of import item at Sl. No. 1, may be allowed as 1.02 Kgs./Kg. content in the export

item as claimed by the firm, taking clue form SION C-1394.

3. Quantity of import item at Sl. No. 2 may be allowed as 1.10 Kgs./Kg. content in the export

item as claimed by the firm, taking clue form SION C-1394.

4. Quantity of import item at Sl. No. 3 may be allowed as 1..075 Kgs./Kg. content in the

export item as claimed by the firm, taking clue form SION C-1394'

The firm has confirmed that the above AA has been obtained for physical exports. RA may

take suitable consequential action accordingly.

HQ File

:01/81/050/00373/Al■ 415/

I 07 C"." No.: I 6/l l/8I- ALC2l20l4

RLA File

:03/95/040/00231/AM15/

Party Namc:EFD INDUCT10N
PRIVATE LIMITED,

Mcct No/Datc:14/81-      IStatus:     |
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HQ Filc

:01/81/050/00330/AM15/

|  IHQ File
l  l:01/81/050/00335/AM15/

RLA File

:07/24/040/00147/AM15/

IRLA File

l:31/83/040/00106/AM15/

26.11.2014

Lic.No/Date:0710105944

21.07.2014

Mcet No/Date:14/81‐     Status:
ALC2/2014          1Deferred
26.11.2014

Lic No/Date:3110064588  Defer Date:

22.07.2014

IDecision:NC decided to ratify the norms of above AA as per written comments of DHI宙 dei

lU.0.No.3(140)/2014-TSW(B)/231 dated 09.12.2014 as under:―                |

IHQ File

108101/81/050/00375/AM15/

109

I  Case No.:21/11/81‐ ALC2/2014 1Pany Name:SHREEM
IELECTRIC LTD.

to net basis as per

in cut length with

exports. RA may

脇蕊:蔦:1鳳ly一 妻讚 :面b罰07「
~~

Status:
Closed

I . Import item No. l, 4, 5 & 6 may be allowed as component on net
condition of GN-4 for engineering products.

2. Import item No.2,3, 7,8 &9 may be allowed as component
quantity in numbers on net to net basis as per condition of GN-4.

The Firm has confirmed that the above AA has been obtained for physical
take suitable consequential action accordingly.

Case No.:61/11/81-ALC2/2014 Party Name:STAR EXPORTS  IMeet No/Date:14/81‐     Status:
1                     1ALC2/2014          iClosed
l                          126.112014             1

Decision: NC noted that RA, Mumbai vide letter F. No. 031951040100318/AMl5/54 dated

21.07.2014 has informed that the above mentioned AA has been issued on Repeat Basis in
terms of Para 4.7 .l & 4.7 .2 of HBP Vol. I. Therefore, NC decided to close the case. RA may
take suitable consequential action accordingly.

Case No.:63/11/81-ALC2/2014 1Party Name:STAR EXPORTS  'Meet No/Date:14/81¨

:ALC2/2014
126.11.2014

HQ Fllc IRLA File ILic.No/Date:0310787106

:01/81/050/00377/AM15/ :03/95/040/00317/AM15/ 2107.2014

Decision: NC noted that RA, Mumbai vide letter F.No. 03/95/040/003 lTlAMl5/54 dated
21.07.2014 has informed that the above mentioned AA has been issued on Repeat Basis in
terms of Para 4.7 .1 &. 4.7 .2 of HBP Vol.l. Therefore, NC decided to close the case. RA may
take suitable consequential action accordingly.

‐24.02.2015

tt0 Decision: NC observed that DIT vide letter No.l7 (30)12014-IPHW dated 31.10.2014 has

' issued deficiency letter to firm directly and asked the firm to depute a technical
r representative for discussion. As no reply from the firm is received, NC decided to send a
' reminder to firm to expedite reply with a copy to DIT for expediting comments. The
, Committee also decided to check from firm whether it is a case of Physical Export or,

D"".ed Export. In case it is a Deemed Export-, firm should providX a coy of broject
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Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG l

authorization, please provide following information:- (i) EPCG licence number and date (ii) l

CIF value of the licence (iii) Whether this licence was issued under Zero duly or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG,

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred

to 24.02.2015.

Case No.:38/11/81-ALC2/2014 Party Name:NTL Meet No/Date:14/8ト Status:
DeferredELECTRONICSINDIA LTD. :ALC2/2014

126.11.2014

Lic.No/Date:0510389922  Defer Date:

23.07.2014              24.02.2015

Decision: NC noted that Deficiency letter was issued on 13.10.2014 to the firm by DIT. But, :

reply of the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite I

r r r ."pty. The Committee also decided to check from firm whether it is a case of Physical Export:

oi l]eemed Export. In case it is a Deemed Export, firm should provide a copy of Project;

Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG,

authorization, please provide following iniormation:- (i) EPCG licence number and date (ii)'

CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to iischarge the EO against the EPCG licence. The case stands deferred

to 24.02.2015.

HQ File

:01/81/050/00352/AM15/

HQ File

:01/81/050/00358/AM15/

RLA File

:05/24/040/00181/AM15/

RLA File

:03/95/040/00359/AM15/

,Mcet No/Date:14/81-
`ALC2/2014

126.11.2014

Lic.No/Datc:0310787293 1Defcr Datel l

24.07.2014        124.02.2015 1

Case No。 :44/11/81‐ ALC2/2014 Party Name:NAMCO
INDUSTRIES PVT LTD,

Status:
Deferred

う
ん

Decision: NC decided to call for the following information from the firm as per

recommendation of MOS vide U.O. No.2(6)/2014-TW dated l7 .12.2014:-

(a) As per the description of item of export, the export-product is Hot Rolled Steel Plates'

However, in the flow chart for manufacturing of steel plates, indicates packing of

sheets. Please clarify whether the item of export is plate,s or sheets' It may be noted

that plates/sheets are essentially supplied in cut t:ngl!'
(b) Is there any other operation tit .'rtitting etc. besides cutting into desired length?

please p.ouid" the delail and if there is wastage, then submit a revised application to

RLA/DGFT with a copy to Ministry of Steel'

The committee also decided to check from firm whether it is a case of Physical

Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of

Project Authority Certificate (PAC). In case supply is against Invalidation letter of an

EpCG authorization, please provide following iniormation'- (i) ApCC licenc-e number and

date (ii) CIF value ofin" licence (iii) Whethei this licence was issued under Zero duty or 3

per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi)

How EPCG licence holder intends to discharge the Eo against the EPCG licence' The case 
'

'"riGr".rJ,o 24.02.20ts. fr ^r(Yt,4"
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Case NooS2/11慇 1‐ALC22014 1PartyNamα JINDALSAWLTDIMcetNo/Dttα  14/81‐

|         1錯7盤Υ
HQ File

:01/81/050/00366/AM15/

RLA Filc

:05/23/040/00167/AM15/

Status:
Deferred

Lic.No/Date:0510389948 ,Defer Date:

24.07.2014             124.02.2015

Decision: NC decided to call for the following information from the firm as per

recommendation of DIPP vide U.O. No.l2l16ll20l4-TSW/I l3 dated 08.01.2015:-
l. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency Format,

. Export product wise.
2. Detailed calculations/basis for the quantities of import items, supported byil3

coating/lining thicknesses and coating/lining areas in the export products and
wastages claimed at each stage of manufacture.

The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whetherthis licence was issued under Zero duty or 3 percent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
to 24.02.2015.

ICase No.:17/11/81¨ ALC2/2014 Party Namc:LAXMI Mcet No/Date:14/8ト

HQ Filc

:01/81/050/00331/AM15/

「印鰍
証~~

:  |
1   1-― 一 ―

―
―
 
―
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IH51器航5υ0033ンAMly
l Decisio「 NC de`ided
i  ofsteelvide U.O.No。

ELECTRONICS MOULDS&  ALC2/2014
PRECIS10N ENGG P.LTD.  26.H.2014

RLA Flle               .Lic.No/Date:0710106186
:07/21/040/00360/AM15/      .25.07.2014

Status:

Deferred

Defer Date:

24.02.2015

' Decision: NC noted that Deficiency letter was issued to the firm by C&PC directly vide their: letter F.No.4601118412009-PC-ll dated l3.ll.2}l4. As no reply of the firm has been
,tt+ received, NC decided to send a reminder to firm to expedite ieply. The Committee also
' decided.to check from firm whether it is a case of Physical Export or Deemed Export. In

case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letterof an EPCG authorization, pi.ur. provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)I Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

IⅢMA「IttF
IRLA File             Lic No/Date:3110064618   1        1
:31/83/040/00094/AM15/     125.07.2014                1            1

to ratify the norms ofabove AA as per written comments ofMinistry l

2(13)/2014-TW dated 27.H.2014 as

38          '
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Status:
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Ministry of Steel recommends import of 337.89 MT Non-alloy Steel Heavy Melting Scrap
against export of 312 MT Non Alloy Steel Flats/Strips as proposed by the applicant.

Firm has confirmed that the above AA is obtained only for physical export. RA may take

suitable consequential action accordingly.

Case No.:6/11/81-ALC2/2014  Party Name:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

RLA File
:04/24/040/00091/AM15/

Meet No/Dtte:14/8ト

ALC2/2014
26.11.2014

i鼎器
αmm期
“1鶏.孵:

Status:
Deferred

Decision: NC observed that case is under examination at DOT. Hence NC decided to send a

reminder to DOT through a D.O. letter from Chairman to expedite comments. The

1o Committee also decided to check from firm whether it is a case of Physical Export ori

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project

Authority iertificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please piovide following iniormation:- (i) EPCG licence number and date (ii)

CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred

to 24.02.2015.

HQ Flle

:01/81/050/00320/AM15/

HQ File

:01/81/050/00351/AM15/

Case No.:71/11/81¨

ALC2/2014

1HQ File
:01/81ノ050/00385/AM15/

IDecision:NC noted that

Status:
Deferred

Lic No/Date:0510389979 ‐Defer Date:

28.07.2014              124.02.2015
RLA File

:05/23/040/00162/AM15/

Party Name:ASSOCIATED  I
ICABLES PVT LTD.     |

IRLA File              l
:03/94/040/00317/AM15/   ‐

Deflciency letter was issued

Case No。 :37/11/81‐ ALC2/2014 1Party Name:HAVELLSINDlA 、Mcet No/Date:14/81¨
ILTD.                 ‐ALC2/2014

26.11.2014

Decision: NC noted that Deficiency letter was issued to firm on l0'l 2.2014. As no reply has 
'

been received from them, NC decided to issue a reminder to Firm. The Committee also
ll7 decided to check from firm whether it is a case of Physical Export or Deemed Export. In

case it is a Deemed Export, firm should provide a copy of Project Authority Certificate

(pAC). In case supply is against Invalidation letter of an EPCG authorization, please provide

following information:- (i) EpCG licence number and date (ii) CIF value of the licence (iii)'

Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

Meet No/Datc:14/81¨

ALC2/2014
26.11.2014

Lic.No/Date:0310787376 1DeferDate:

28.07.2014            ‐24.02.2015

Status:
Deferred

tO flrFn On 10.12.2014. As no reply hasI
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been received from them, NC decided to issue a reminder to Firm. The Committee also

decided to check from firm whether it is a case of Physical Export or Deemed Export. In
case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). [n case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

Case No。 :10/11/81¨

ALC2/2014

[19器蔦蕊嘉」百
~臨
男蕊∴蕊t

Party Name:VIKARSH     Meet No/Date:14/8卜    Status:
STAMPINGS「NDIA PVT. ・ALC2/2014        1Deferred
LTD.                26.11.2014         ‐

ILic.No/Date:3110064657‐ Defer Date:
‐30.07.2014            124.02.2015

Decision: NC decided to send a letter to RA informing them that there is an existing SION
C-323 for such Advance Authorizations issued to firms. Therefore, RA is asked to inform
the NC whether such cases are required to be sent to NC for fixation of norms. The case
stands deferred to 24.02.201 5.

Mcet No/Date:14/81‐

ALC2/2014
2611.2014

HQ File RLA File Lic.No/Date:0710106256 Defer Date:
:01/81/050/00348/AM l5l :07 t24t040t00161/AM l51 31.07.2014 :24.02.2015

Decision: NC observed that case is under examination at DHI. Hence NC decided to send a
reminder to DHI through a D.O. letter from Chairman to expedite comments. The

120 Committee also decided to check from firm whether it is a case of physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of 

'project

' Authority Certificate (PAC). In case supply is against Invalidation letter of an EpCG
authorization, please provide following information;- 1i; enCC licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per ceni
Schem. (iI) Custom duty saved amount (v) Products to be manufactured (vi) How EpCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred, to 24.02.2015.

Case No.:34/11/81-ALC2/2014 Party Name:MAHENDRA
INDUSTRIES

case No.:67ltttgt-ALc2t20l4 iparty Nam"' SufnA auAlifi ,Meei Notpute, i+lt i-
EXPORTS(INDIA) pVT. LTD. :ALC2/2014

,26.11.2014

Status:
Deferred

Status:
Deferred

HQ Filc

:01/81/050/00381/AM15/
RLA File

:03/95/040/00373/AM15/
Lic.No/Date:0310787455 1Defer Date:

31.07.2014        124.02.2015

IDecision:NC noted that Denciency letter was iζ tu`at。 |:島 6i10.12.'614.A:A6,さ

`1,Attζ

been rece市 ed from them,NC decided to issuc a reminder tO Firm. The Committec also
decided to check from flrm whether it is a case of Physical Export Or Deemed Export.In l

『ぉinhl:尋Fy腎::鳳l¶譜麗1。1留∬誹∬梯88.鳳ぷ肥棋席‖欝紺:fo110wing infOrmatiOn:_(i)EPCG licence numl
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Whether this licence was issued under Zcro duty or 3 per cent Scheme(iV)CustOm duty

saved amount(v)PrOducts to be manufactured(宙 )HOW EPCG licencc holder intends to
discharge the EO againstthe EPCG licence.The case stands dcfcrrcd to 24.02.2015。

.Case No.:9/11ノ 81…ALC2/2014  Party Name:VOLEX       IMcct No/Datc:14/81‐     Status:
INTERCONNECT(INDIA)  .ALC2/2014         Deferred

l                     PVT.LTD.,              26.11.2014

HQ File              RLA File              Lic.No/Date:0410159128 
‐
Defer Date:

:01/81/050/00323/AM15/       :04/24/040/00023/AM15/       101.08.2014              124.02.2015

Decision: NC decided to caH for the fo1lowing information from the flm as per
recornrnendation of DIPP vide U.〇 .No。 12/161/2014-TSW/122 dated 08.01.2015:―

‐   1.   lnformation in respect of SI.No.3′ 8&9 of Standard Deficiency Format.― export product

w:se.

レ l 諄Ⅳ!T‖ :∫11縄鷲FIPriTど]ど野勇
i器
現IW14′ 72′ 80′ 88′ 96′ 104&112

and their speciflc use in export items.
:

The Committee also decided to check from firm whether it is a case of Physical Export or'
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project I

Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please provide following information:- (i) EPCG licence number and date (ii) I

CIF value of the licence (iii) Wheth.rlhir licence was issued under Zero duty or 3 per centi

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred

to24.02.2015.

Case No.:36/11/81-

ALC2/2014

1HQ File

124 Casc No.:46/11/81-ALC2/2014

Party Name:INDO C00L
COMPOSITES PRIVATE
LIⅣHTED

RLA File

Party Namc:PHOENIX FOILS
PVT.LTD.

Meet No/Date:14/8ト

ALC2/2014
2`.11.2014

Lic.No/Date:0410159126 1Defer Date:

01.082014             24.022015

Status:
Deferred

:O1/81/050/00350/AM15/     104/24/040/00101/AM15/

Decision: NC noted that the application was earlier sent to DHI who has informed vide UO

No. 3( I 85)/201 4/TS(W)/20 dated 06.01 .201 5 that this case pertains to C&PC. Therefore, NC

tz: decided to send the application to C&PC for examination and comments. The Committee

also decided to check irom firm whether it is acase of Physical Export or Deemed Export. Inr

case it is a Deemed Export, firm should provide a copy of Project Authority Certificatei

(PAC). In case supply is against Invalidation letterof an EPCG authorization, please provide'

iollowing info.mation:- liteecc licence number and date (ii) CIF value of the licence (iii)

Whetheithis licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

discharge the EO against the EPCG licence. The case stands deferred to24.02.2015.

‐Mcct No/Datc:14/8卜     Status:    |
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「
‐HQ File              RLA File
■01/81/050/00360/AM15/       :03/95/040/00372/AN415/

‐26.11.2014

Lic.No/Date:0310787585
‐04.08.2014

Decision: NC decided to ratify the norms of above AA as per written comments of Ministry
of Steelvide U.O. No.2(8)/2014-TW-Vol.l dated 09.01.2015 as under:-

Sl.No. Item of export Quantity Item of import Ouantity
1 Cold rolled stainless steel

strips of width 50 MM to
240 mm of Thickness
0.10 MM to 0.20 MM of
Grade 316 L

37210.00 Kg Cold rolled
stainless steel
coils of thickness
more than 0.20
mm of width 300

1500 mm of
Grade 316 L

38326.30 Kg

2. Cold rolled stainless steel
strips of width 40 MM to
240 mm of Thickness
0.10 MM to 0.41 MM of
Grade 3041304L

9H62.80 Kg Cold rolled
stainless steel
coils of thickness
more than 0.45
mm of width 300

1500 mm of
Grade 3041304 L

93897.68 Kg

3. Cold rolled stainless steel
strips of width 240 MM
to 305 MM, thickness 0.1

MM to 0.2 MM and
Grade 410 S

76280.00 Kg Cold rolled
stainless steel
coils of thickness
more than 0.20
mm of width 500

1500 mm of
Grade 410 S

78568.40 Kg

Firm has confirmed that the above AA
consequential action accordingly.

is obtained only for physical export. RA may take suitable

Case No.:57/11/81‐ ALC2/2014 Party Namc:ANAND TEKNOW
AIDS ENGINEERING INDIA
‐LTD.

RLA Filc

Mcct No/Datc:14/81‐       status:
ALC2/2014          Approved
26112014

Lic.No/Date:3110064675HQ File

|:01/81/050/00371/AM15/    .:31/83/040/00113/AM15/    lo5.08.2014         1      1

つ5耀記:冊孵競拐_m鳳 :;T」 :鷺n鶯:rS「
r面m∞mmms JMosl

``As per the standard SIoN at C-514,1200 Kg non al10y steel melting scrap is a110wedl

lgainSt 1000 Kg expo■ Of TMT bars.HOwever,the applicant has requested to a110w 1167 kg

l蠍 :1踊1糧l哨晴 :卵 慧1ユ 1器 鷺 Ⅷ “
JMSΠ 江ダまHFsh∝ ぬe甲面 け¨

;tandard norrn,ヽ4inistry of Steel reConlrnends‐

_|,9,v,1,t半 01N9,「,Il?y,le,lY?|lintt S,1,P
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Ior."

Firm has confrrmed that the above AA
consequential action accordingly.

is obtained only for physical export. RA may take suitable

CORPORATION LIMITED  26 H.2014

RLA File
:01/81/050/00361lAMl5l :0319510401003491AM141 06.08.2014

126 Decision : NC decided to ratily the norms of above AA as per written comments of MSME
vide U.O. No.30( l7 I y l4-ME dated 27 .11 .2014 as under:-
"lmport may be allowed, as applied, inclusive of lYo wastage".
Firm has confirmed that the above AA is obtained only for physical export. RA may take suitable
consequential action accordingly.

Case No.:48/ lllSl-ALC2/2014 Party Name: PREMIER Meet No/Dat e:14/81- Status:
INDUSTRIAL CORPORATION ALC2I2014 ,Approved

Case No.:47/11/81-

ALC2/2014

HQ Flle

HQ File

:01/81/050/00362/AM15/

HQ File

HQ File

:01/81/050/00376/AM15/

Party Name:PREMIER
INDUSTRIAL

ILIMITED

RLA File

:03/95/040/00348/AM14/

LIMITED

RLA Filc

‐RLA Flle
:03/95/040/00278/AM15/

Meet No/Date:14/81-   ‐Status:
ALC2/2014         ‐Approved

Lic.No/Date:0310787732

26.11.2014     1

|

Status:
Approved

,61■2014    1
-       |

127 
Decision: NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No.30(169)ll4-ME dated27.ll.2014 as under:-
"lmport may be allowed, as applied, inclusive of 1o/o wastage".
Firm has confirmed that the above AA is obtained only for physical export. RA may take suitable

consequential action accordingly.

Case No。 :50/11/81-ALC2/2014 Party Name:PREMIER       Meet No/Date:14/8ト
INDUSTRIAL CORPORAT10N ALC2/2014

:01/81/050/00364/AM15/       103/95/040/00404/AⅣl14/       06082014              ‐

128 Decision::｀
c decided to ratify the norms ofabove AA as per wHtten comments of MSME

vide U.〇 .No.30(170)/14‐ ME datcd 27.H.2014 as underト

“Import may be allo、 ved,as applied,inclusive of 10/0、 vastage"。

Firm has confIIIned thtt the above AA is obtained only for physical export.RA rnay take suitable

consequential action accordingly.

Case No.:62llll8l-ALC2/2014 Party Name: SIEMENS LTD IMcet No/Date:14/81‐

IALC2/2014
‐
26.11.2014

Lic.No/Date:0310787696
106.08.2014

Status:
,Closed

129
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Decision: NC noted that RA, Mumbai vide letter F.No.03/951040100278/AM15/54 dated

06.08.2014 has informed that the above mentioned AA has been issued on net to net basis

Therefore, NC decided to close the case. RA may take suitable consequential action

accordingly.

Case No.:70/11/81-ALC2/2014 Party Name:NLMK INDIA    Mcet No/Datc:14/81‐
SERVICE CENTER PVT.LTD.,IALC2/2014

26.11.2014

HQ File

:01/81/050/00384/AM15/

Status:
Deferred

Status:
Deferred

Decision: NC noted that Deficiency letterwas issued to firm on 12.11.2014. As no reply has

.^^ been received from them, NC decided to issue a reminder to Firm. The Committee also
130 decided to check from firm whether it is a case of Physical Export or Deemed Export. ln

case it is a Deemed Export, firm should provide a copy of Project Authority CertifiCate
(PAC). In case supply is against Invalidation letterof an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
discharge the EO against the EPCG licence. The case stands deferred to 24.02.2015.

RLA File

:03/95/040/00384/AM15/

Party Name:ANOFOL FAR
EAST ANODIZING PVT.
LTD.,

RLA File

:24/24/040/00007/AM15/

Lic.No/Date:0310787740  ‐Defer Date:

06.08.2014              124.02.2015

ICase No.:87/11/81‐ ALC2/2014

1HQ Flle

:01/81/050/00401/AM15/

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

Decision: NC decided to issue a deficiency letter to the firm as per recommendation of DIPP
representative present in NC meeting on 08.0 I .20 I 5 as under:-

t3l l. Sl.No.5 &ll of Standard Deficiency Format.

The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands defened
to 24.02.2015.

Case No.:42/11/81‐ ALC2/2014 Party Name:PREMIER
INDUSTRIAL
CORPORAT10N LIMITED

RLA File

:03/95/040/00710/AM14/

Decision : NC decided to ratify the norms of above

132 HQ甫き
~‐

:01/81/050/00356/AM15/

Lic.No/Date:2410041538 1Defer Date:

06.08.2014              124.02.2015

Meet No/Date:14/81-   Status:

IALC2/2014        1Approved
126.11.2014            1

‐Lic.No/Date:0310787779 1

07.08.2014             1
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vide U.O. No.30(l68yl4-ME dated27.ll.2014 as under:-
"lmport may be allowed, as applied, inclusive of lo/o wastage".
Firm has confirmed that the above AA is obtained only for physical export. RA may take suitable
consequential action accordingly.

Case No.:49lll/81-ALC2/2014 Party Name: PREMIER Meet No/Date:14/81- Status:
ApprovedINDUSTRIAL CORPORAT10N IALC2/2014

LIMITED               26.11.2014

IHQ File               RLA Flle              Lic.No/Date:0310787781  1       1
1:01/81/050/00363/AM15/    1:03/95/040/00403/AM14/    107.08.2014         1       1
133bぉ
こiζ161:漁ёとこciaさatも rtti～ the A6Fふζもfabove AA as per wrhten comments of MSMEI
vide UoO.No.30(172)/14-ME dated 27.H.2014 as under:―                   |
‐̀̀Irnport may be aHowed,as applied,inclusive of 10/0、 vastage".                           ‐
Fil11l has conflrmed that the above AA is obtained only for physical export.RA may take suitable l

lconscqucntial action accordingly.

Party Namc:EVERSHINE   Mcct No/Datc:14/81-   Status:
SMELTING ALLOY P LTD。 , IALC2/2014        ‐Deferred

26.ll.2014            1

HQ File              RLA Filc             Lic.No/Date:0710106349 1Defer Date:    ‐
:01/81/050/00345/AM15/      :07/24/040/00168/AM15/     108.08.2014             24.02.2015      ,

Decision:NC observed that case is under exarnination at MSME.Hence NC decided to sendl

削榔鵠堪靡°£塁∬蹴「I#詳Il補ま地椰贈掩鼻copy of PrqeCt Author■ y Certiflcate(PAC)

an EPCG authoHzation,please providc fo1lowing information:― (D EPCG licence numberl
and date(li)CIF valuc ofthc licence(iii)Whether this liccncc was issued under Zcro duty orl

3 per ccnt Schemc(iV)CustOm duty saved amount(v)PrOduCtS to bc manufactured(vi)HOWI

EPCG licence holder intends to discharge the EO against the EPCG licence.The case standsl
‐deferred to 24.02.2015.                                                                I

Case No.:33/11/81-ALC2/2014 Party Name:ADVANCE     Mcct No/Date:14/81‐     Status:    |
CABLE TECHNOLOGIES   IALC2/2014         Deferred   i
PVT.LTD,              26.11.2014                    1

Lic.No/Date:0710106343 
‐
Defer Date:

.08.08.2014              ‐24.02.2015

Decision: NC noted that comments of DIPP vide U.O.No.l2ll4ll20l4-TSW/183 datedl

05.11.2014 has been received. The Committee also decided to check from firm whether it is'
135 u .ur" of Physical Export or Deemed Export. In case it is a Deemed Export, firm should I

provide a copy of Projict Authority Certificate (PAC). In case supply is against Invalidation

ietter of an EPCG authorization, please provide following information:- (i) EPCG licence

number and date (ii) CIF value of the licence (iii) Whether this licence was issued under,

Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be:

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG l

Case No.:31/11/81¨

ALC2/2014

HQ File

:01/81/050/00347/AM15/

RLA Filc

:07/24/040/00158/ANl15/

licence. The case stands deferred 1o24.02.2015.

n)
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Case No.:86/11/81… ALC2ノ2014 Party Name:ASSOCIATED   IMect No/Date:14/81-
PIGMENTS LIMITED      IALC2/2014
1                           126.11.2014

HQ File

:01/81/050/00400/AM15/

Case No.:32/11/81-

ALC2/2014

HQ Fllc

INDIA LIMITED,

IRLA File

Status:
Deferred

Status:

‐Deferred

Defer Dater
‐
24.02.2015

11.11.2014 has

Status:
Deferred

26.11.2014

Lic.No/Date:1010058729

Meet No/Date:14/81‐

ALC2/2014
26.11.2014

I Decision: NC observed that case is under examination at MSME. Hence NC decided to send

i a reminder to MSME. The Committee also decided to check from firm whether it is a case of

,136 Phyri.al Export or Deemed Export. In case it is a Deemed Export, firm should provide a

, copy of Project Authority Certificate (PAC). In case supply is against Invalidation letter of
an EPCG authorization, please provide following information:- (i) EPCG licence number

' and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

i EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands
, deferred to24.02.2015.

RLA File

:02/24/040/00091/AM15/

Party Name:DELPHI Meet No/Dtte:14/8ト

CONNECT10N SYSTEMS  ALC2/2014

Lic.No/Date1021 0204734 :Defer Date:

08.08.2014              ‐24.02.2015

:01/81/050/00346/AM15/     :10/24/040/00039/AM15/     11.08.2014

Decision:NC noted that DHI宙 dc U.0.No.3(77)/2014-TSW(3)/352 dated

_-_ recommended the proposal as under:-137 1. Componenis may be allowed on net to net basis as per condition of GN-4 for
engineering products.

2. O/o DGFT may consult D/o Chemical & Petro Chemical for other items of raw
material nature.

NC also noted that C&PC vide its letter F.No.4601119012014-PC-ll dated 09.01.2015 has

issued a deficiency letter directly to firm. Comments from C&PC are awaited. NC decided to
send a reminder to C&PC to expedite the reply. The case stands deferred to 24.02.2015.

Case No.:40/11/8卜 ALC2/2014 ‐Party Namc:ASTA INDIA
PRIVATE LIMITED

138

HQ File RLA File Lic.No/Datc:3410040446  Dcfcr Datc:

:01/81/050/00354lAMl5l :341241040100088/AM l51 14.08.2014 ,24.02.2015

Decision: NC noted that Deficiency letter was issued to the firm on 11.12.2014. As reply of
the firm has not been received, NC decided to send a reminder to firm to expedite reply. The
Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be
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licence holder intends to dischargc the EC)against the EPCG licence.The case stands deferred

to 24.02.2015.

Case No。 :78/11/81¨ ALC2/2014 Party Name:ANANb↑ Ёk｀6w iMもしiヽo/D屁き114/81:    1011luζ :

1常
ENGNEEⅢ NGNDm l錯

7鰍 ∵     'ppr°
Ved

HQ File

:01/81/050/00392/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of MOS
vide U.O. No. 2(17)12014-TW dated 02.01.2015 as under:-

l39 "As per the standard SION at C-514, 1200 Kg non alloy steel melting scrap is allowed,
against 1000 Kg export of TMT bars. However, the applicant has requested to allow I167 kg
non-alloy steel melting scrap against 1000 kg export of MS Flats/Strips. Since the quantity of
Non-alloy steel melting scrap is less than the standard norm, Ministry of Steel recommends'
the quantity of Non-alloy Steel Melting Scrap against export of MS Flats/strips as applied
for."
Firm has confirmed that the above AA is obtained only for physical export. RA may take suitable

consequential action accordingly

RLA File

:31/83/040/00112/AM15/

RLA File

:05/24/040/00226/AM15/

RLA File

:05/23/040/00182/AM15/

Lic No/Datei31 1 006471 3

18.082014              ‐

Mcet No/Date:14/81‐      Status:
ALC2/2014          1Deferred
26.112014

Lic.No/Datc:0510390616  Defer Date:

20.08.2014              24.02.2015

Case No.:39/11/81‐ ALC2/2014 Party Name:MAHARASHTRA
SEAMLESS LTD

Decision: NC decided to issue a deficiency letter to the firm as per recommendation of DIPP

representative present in NC meeting on 08.01 .2015 as under:-

1.Sl.No.5&ll(ExportProductwise)ofStandardDeficiencyFormat.
140

The Committee also decided to check from firm whether it is a case of Physical Export or

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project

Authority iertificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent;

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG l

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred'

to 24.02.2015.

HQ File

:01/81/050/00353/AM15/

141 1HQ File
:01/81/050/00355/AM15/

Case No.:41/11/81¨ ALC2/2014 Party Namc:KEIINDUSTRIES IMect No/Date:14/8ト
LIMITED               .ALC2/2014

126.11.2014

Status:
Deferred

Lic No/Date:0510390647 1Defer Date:

21.08.2014              124.022015

5L`iζお轟ヽ ごA乱さa that bさ flcibhし,お乱「
´
続き`ζued to the frm on H.12.2014.As repり Ofl

the flrm has not been received,NC decided to send
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Committee also decided to check from firm whether it is a case of Physical Export or

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project

Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred

to 24.02.2015.

Case No.:53ノ 11/81‐ ALC2/2014 Party Namci MAHARASHTRA Mcet No/Datc:14/81‐
SEAMLESS LTD          ALC2/2014

26.ll.2014

Status:
Deferred

i b".irion i NC o..iaia to irru. u d.fi.i.n.y letiir to the firm as per recommendation of
I DIPP U.O. No.12116ll20l4-TSW/142 dated 08.01.2015 as under:-

1. lnformation in respect of Sl.No. 5 & l1 of Standard Deficiency Format.

tl42

I The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred

' to 24.02.2015.

IHQ File

:01/81/050/00367/AM15/

HQ File

:01/81/050/00368/AM15/

RLA File

:05/24/040/00169/AM15/

RLA Flle

:05/24/040/00178/AM15/

Lic.No/Date:0510390715 ‐Defer Date:

22.08.2014              124.02.2015

Status:
Deferred

Lic.No/Datc:0510390703  Defer Date:

22.08.2014              ‐24.02.2015

Case No……側4「……M…諄‖…

Decision: NC noted that the case is under examination at MOEF. NC decided to issue a D.O.

,.- letter through Chairman to MOEF to expedite comments. The Committee also decided to check
'*' from firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed

Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is
against Invalidation letter of an EPCG authorization, please provide following information:-
(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was
issued under Zerc duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to
be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
EPCG licence. The case stands deferred to24.02.2015.

144 Case No.:56/11/81-ALC2/2014



PRIVATE LIMITED

RLA File
:05/24/040/00233/AM15/

Case No。 :79/11/81-ALC2/2014 1Party Namc:SHREEM
ELECTRIC LTD.

RLA Filc

:31/83/040/00123/AM15/

26.11.2014              1

Lic.No/Date:0510390712 1Defcr Datc:

22.08.2014              124.02.2015

Mcet No/Date:14/81¨

ALC2/2014
26.11.2014

Lic.No/Date:3110064769 1Defer Date:

22.082014              12402.2015

HQ Filc

:01/81/050/00370/AM15/

Decision: NC noted that the case is under examination at MSME. NC decided to issue a D.O.
letter through Chairman to MOEF to expedite comments. The Committee also decided to check
from firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed
Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is
against Invalidation letter of an EPCG authorization, please provide following information:-
(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was
issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to
be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
EPCG licence. The case stands deferred to 24.02.2015.

Status:
Deferred

HQ File

:01/81/050/00393/AM15/

Decision: NC noted that the case is under examination at MSME. NC decided to issue a D.O.'

. . - letter through Chairman to MSME to expedite comments. The Committee also decided to check

'o' fro, firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemedr

Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is

against Invalidation letter of an EPCG authorization, please provide following information:-
(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence was

issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to

be manufactured (vi) How EPCG licence holder intends to discharge the EO against the'
EPCG licence. The case stands deferred to 24.02.2015.

Case No.:2/l llSl-ALC2l20l4 Party Name: TTP

HQ Filc

TECHNOLOGlES PRIVATE
LIMITED

RLA File

:01/81/050/00316/AM15/      :07/24/040/00170/AM15/

Decision: NC noted that hard copy of the application of the firm has not been received from'
RA. NC decided to send a reminder to RA through DO letter from Chairman. The l

146 Committee also decided to check from firm whether it is a case of Physical Export or

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project,

Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please provide following information:- (i) EPCG licence number and date (ii)

CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred I

to24.02.2015.

Party Name: DIAMOND Meet No/Datel1 4/81-

Meet No/Date:14/81-

‐ALC2/2014
126.11.2014

Lic.No/Date:0710106521 Defer Date:

25.082014            124.02.2015

Status:
Deferred

147 Case No.:65/11/81¨
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ALC2ノ2014
Deferred

HQ File RLA File Lic.No/Date:0710106526 Defer Date:

:01/81/050/00 37glAM:t5l ::0712410401001 84/AM l5/ 25.08.2014 24'02'2015

Decision: NC noted that Deficiency letter was issued to the firm on I I .12.2014. As reply of

the firm has not been received, NC decided to send a reminder to firm to expedite reply' The

Committee also decided to check from firm whether it is a case of Physical Export or

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project

Authority iertificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please piovide following information:- (i) EPCG licence number and date (ii)

CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent

Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred I

to24.02.2015.

METAL SCREENS(P)LTD  ‐ALC2/2014
26.112014

Case No.:76/11/81¨ ALC2/2014 Party Name:LM WIND POWER tMectNo/Datc:14/81‐
BLADES(INDIA)PVT.LTD  ALC2/2014

26.11.2014

Decision: NC noted that earlier application was forwarded to DHI who has informed that it
pertains to C&PC. Therefore, NC decided to forward a copy of application of the firm to

148 
-C&PC 

for comments. The Committee also decided to check from firm whether it is a case of
Physical Export or Deemed Export. In case it is a Deemed Export, firm should provide a

copy of Project Authority Certificate (PAC). In case supply is against Invalidation letter of
an EPCG authorization, please provide following infoimation:- (i) EPCG licence number

and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or

3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How

EPCG licence holder intends to discharge the EO against the EPCG licence. The case stands

deferred to 24.02.201 5.

HQ File

:01/81/050/00390/AM15/

HQ File

:01/81/050/00317/AM15/

1.

2.

3.

4.

RLA FHc
:07/24/040/00175/AM15/

SOLUTIONS(INDIA)PVT
LTD

RLA File

109/24/040/00264/AM15/

Lic.No/Date:0710106571 1Defer Date:

27.082014              24.022015

Status:
Deferred

IStatus:

11)eferred
Case No.:3/11/81-ALC2/2014  Party Name:RADIANT

INTERCONNECT
Meet No/Datc:14/81‐

ALC2/2014
26.11.2014

Lic.No/Date:0910060893 1Defer Date:

28.08.2014              124.02.2015

Decision: NC decided to issue a deficiency letter to the firm as per recommendation of DIPP

r4e U.O. No.l2116112014-TSW/149 dated 08.01.2015 as under:-

Size of Twinaxial Cable at Sl. No. 1 of the list of import items and conductor material

thereof.
Sizes of core (Wire) at Sl. No. 2 &3 of the list of import items and material thereof.
Basis/detailed calculations for the quantities of import items.
Justification for the wastages claimed on import items suppo(ed by the manufacturing
process with wastage at each stage of manufacture 
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The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Projecti
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferredr
to 24.02.2015.

ICase No.:77/11/81¨ ALC2/2014 1Party Name:HAVELLSINDIA IMcet No/Date:14/81‐
.LTD.                ALC2/2014

126.11.2014

Status:
Deferred

Decision: NC decided to issue a deficiency letter to the firm as per recommendation of DIPP
U.O. No.12l16ll20l4-TSW/l50 dated 08.01.2015 as under:-

1. Revised list of export items giving specifications of each cable including conductor

/insulation materials etc. and voltage rating.
2. Detailed calculations for the requirement of each raw material, export product wise 

',

supported by the cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable

150 4. Material balancing viz. net content of each imported and indigenous input, export product

wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form. 

:

i

The Committee also decided to check from firm whether it is a case of Physical Export or i

Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project

Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please provide following information:- (i) EPCG licence number and date

(ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 pel
cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How,

EPCG licence holder intends to discharge the EO against the EPCG licence. The case

stands deferred to 24.02.2015 .

HQ File

:01/81/050/00391/AM15/

HQ Filc
151 :01/81/050/00378/AM15/

RLA File

:05/23/040/00219/AM15/

Lic.No/Datc:0510390862 Defcr Date:

29082014 24.02.2015

Meet No/Date:14/81‐      Status:
ALC2/2014          1DeFerred
2611.2014

Lic.No/Date:0710106616 1Defer Date:

03.092014              124.02.2015

Case No.:`4/11/81‐ ALC2/2014 Party Name:AMC
C00KWARE(lNDIA)
PVT.LTD.

RLA File

:07/24/040/00178/AM15/

Decision: NC noted that Deficiency letter was issued to the firm on ll.l2.2}l4. As reply of
the firm has not been received, NC decided to send a reminder to firm to expedite reply. The

Committee also decided to check from firm whether it is a case of Physical Export or
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Deemed Export. In case it is a Deemed Export. firm should provide. a copy of Project

Authority iertificate (PAC). In case supply is against Invalidation letter of an EPCG

authorization, please piovide following iniormation:- (i) EPCG licence number and date (ii)

CIF value of'the licence (iii) Whether this licence was issued under Zero dfiy or 3 per cent

Scheme (iv) custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to iischarge the Eo against the EPCG licence. The case stands deferred

to24.02.2015.

Case No.:84/11/81-ALC2/2014 1Party Name:ICON POWER   ,MCet No/Date:14/81‐
lSOLUTIONS PVT LTD     IALC2/2014

26.11.2014

Status:
Approved

HQ File

:01/81/050/00398/ANl15/

RLA F‖ e

:05/23/040/00229/AM15/

Lic.No/Date:0510390966

103.09.2014

u""i.ioni NC decided to ratify ih" nor-i of above AA as per written comments of DHI vide

U.O. No. 3(168')12014lT5W(B)/246 dated 11.12.2014 as under:-
152 ..rh. application of the firm has been examined and it is observed that the firm is importing

,.onlponln,s for the manufacture of export products. Since the components are being'

imported on net to net basis, norm committee may consider the proposal as GN-4 for

engineering products.

,Firm has confirmed that the above AA is obtained only for physical export. RA may take suitable 
'

consequential action accordingly.

濡需

「

    ~滞
,6.11.2014     1

鳥t~~~圏競雷面1021~1~~~
of above AA as per written comments of DIPP

08.01.2015 as under:―

Quantity of import item at Sl. No. I may be allowed as applied for i.e. 133020r

Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 20520't

Kgs inclusive of l4 7o wastage.

Quantity of import item at Sl. No.3 may be allowed as applied for i.e.5ll20
Kgs inclusive of I 3.6 % wastage.

:Fillll has conflHiled that thc above AA is obtained only for physical export. RA may take suitable

lCOnSequential action accordingly.

1   1.

11531

1   1   2.

1   3.

Case No.:80/11/81-ALC2/2014 1PartyName:P E S ENGINEERS
IPRIVATE LIMITED

Meet No/Date:14/81‐     Status:
ALC2/2014 1Deferred

26.11.2014

可
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器
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HQ File

:01/81/050/00394/AM15/

IHQ File

1551:01/81/050/00321/AM15/

HQ File

:01/81/050/00322/AM15/

RLA Filc

:05/24/040/00254/AM15/

RLA File

:52/24/040/00032/AM15/

Lic.No/Datc:0510391049 1Defer Date:

109.09.2014              24.02.2015

Meet No/Date:14/8卜     Status:
ALC2/2014         1Closed
26.11.2014

Lic.No/Datc:5210041233

18.09.2014

Decision: NC noted that Deficiency letter was issued to the firm on I | .12.2014. As reply of
the firm has not been received, NC decided to send a reminder to firm to expedite reply. The
Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero dfiy or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred
to 24.02.2015.

Case No.:7/11/81‐ALC2/2014  Party Name:NAVGRAH
・FASTNERS PVT LTD.

Decision: NC noted that RA, Surat vide E-mail dated 13.01.2015 has informed that the
above mentioned AA has been issued on repeat basis under Para 4.7.1 of HBP (Vol.l) based 

,

on the norms fixed NC-2 in its meeting No. l2l8 I held on I I .09.2012 .Therefore, NC decided l

to close the case. RA may take suitable consequential action accordingly

Case No.:8/11/81‐ALC2/2014  Party Name:WIELAND
METALSINDIA PRIVATE
LTD.,

RLA File
:07/24/040/00230/AM15/

Lic.No/Datc:0710106770 Defer Date:
26.09.2014              124.02.2015

Meet No/Date:14/8ト

IALC2/2014
126.11.2014

Status:
Deferred

Decision: NC noted that the case is under examination at MSME. NC decided to issue a D.O.'

. -- letter through Chairman to MSME to expedite comments. The Committee also decided to check

''o fro,, firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed 
,

Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is,

against Invalidation letter of an EPCG authorization, please provide following information:-
(i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence wasl

issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to

be manufactured (vi) How EPCG licence holder intends to discharge the EO against the

EPCG licence. The case stands deferred to 24.02.2015.

Offline Aeenda of Meetine No. 14181 dated 26.11.2014

SI.No.135

CASE NO.AR― M/s Powergear Ltd., Bangalore.

Meeting No. l4l81 F.No.01/81/050/776/AM09/DES― II

Datcd:26.ll.2014 Request of M/s Powergear Ltd., Bangalore for modification in

n
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Ad-hoc Norms in respect of AA No. 0710063667 dated

17.03.2009 issued fo■ n RA,Bangalore.

Decision: NC noted that Deficiency letter was issued on 03.07.2014 to the firm. Reminder was

sent on 24.07.2014 and Final reminder was sent on 08.12.2014.8ut no reply of the firm has been

received. The Committee decided to reject the case with decision to pay custom duty and

interest. RA may take necessary action accordingly.

Sl.No.136
CASE NO.AR― M/s Powergear Ltd., Bangalore.

Meeting No. l4l81 F.No.O1/81/050/798/AM07/DES¨ II

Dated:26.11.2014 Request of M/s Powergear Ltd., Bangalore for modification in

Ad-hoc Norms in respect of AA No. 071 0049603 dated

15.01.2007 issued form RA, Bangalore.
Decision: NC noted that DHI has raised deficiency in the application of the firm vide its U.O.

No. 3(a5)/07l\lPGl2\l4lTSW(B) dated 09.06.2014 and decided to call the representative of the

firm for personal hearing in the next meeting. The Committee also decided to check from firm
whether it is a case of Physical Export or Deemed Export. In case it is a Deemed Export, firm
should provide a copy of Project Authority Certificate (PAC). In case supply is against

Invalidation letter of an EPCG authorization, please provide following information:- (i) EPCG

licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The case

stands deferred to 24.02.2015.

Decision: NC observed that case is under examination at C & PC. NC decided to issue a
reminder to C &PC from Chairman to expedite comments. The Committee also decided to check
from firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed
Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is
against Invalidation letter of an EPCG authorization, please provide following information:- (i)
EPCG licence number and date (ii) CIF value of the licence (iii) Whetherthis licence was issued
under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG
licence. The case stands deferred to24.02.2015.

SI.No.137

CASE NO.AR― M/s Savera Auto Comps (P) Ltd.
Meeting No. l4l81 F. No.01/80/050/00042/AM12/DES― II

Dated:26.11.2014 Advance Licence No.0310622965 dated 23.03.2011

Request of M/s Savera

Norms in respect of
23.03.2011.

Auto Comps(P)Ltd.for flxation of Ad― hoc

Advance License No. 0310622965 dated

町1)



SI.No.138

CASE NO.AR― M/s. Lietner Shriram Manufacturing Limited

Meeting No. l4l81 FoNo.01/81/050/0488/AM10/DES― II

Dated:26.ll.2014 Advance Licence No.0410110189 dated 15.12.2009

RLA'sF.No.04/24/040/00236/AM10

Decision: NC noted that comments from C &PC vide letter F. No. 4601112112010-PC-ll dated
26.08.2014 has been received. However, the Committee also decided to check from firm
whether it is a case of Physical Export or Deemed Export. In case it is a Deemed Export, firm
should provide a copy of Project Authority Certificate (PAC). In case supply is against
Invalidation letter of an EPCG authorization, please provide following information:- (i) EPCG
licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The case

stands deferred to 24.02.2015.

Sl.No.139

CASE NO.AR-3 M/s. Sterlite Industries (l) Ltd.

Meeting No. l4l81 F.No.01/81/162/96/AM12/DES― ll

Dated:26.11.2014 Request for fixation of Ad-hoc Norms in respect of Advance

License No. 3510030590 dated 15.06.2010.

Decision: NC decided to grant Personal Hearing to the firm for next NC meeting. The Committee also

decided to check from firm whether it is a case of Physical Export or Deemed Export. In case it
is a Deemed Export, firm should provide a copy of Project Authority Certificate (PAC). In case

supply is against Invalidation letter of an EPCG authorization, please provide following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this
licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)

Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against

the EPCG licence. The case stands deferred to24.02.2015.
Sl. No. 140

CASE NO.C-1 M/s.Carclo Technical Plastics(P)Ltd.

ｒ
フ

Meeting No. l4l81 F.No.01/81/162/0043/AM'14/DES― II

Datcd:26.ll.2014 Request of IWs. Carclo Technical Plastics (P) Ltd. Bangalore

(100%EOU) forwarded by Development Commissioner SCEZ

Bangalore for fixation of scrap/wastage norms.
A
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Decision: NC observed that comments of C&PC are still awaited despite reminders, hence

decided to send reminder to C&PC from Chairman to expedite comments. The case stands deferred

to24.02.2015.

Sl. No.14l

CASE NO.C-17 IWs. Paramount Communication Ltd., New Delhi

Meeting No. l4l81 F.No.01/81/50/227/AM12/DES― II

Dated:26.11.2014 Clarification for changing the composition of the export product

in respect of AA No. 0510300201 dated 24.08.201 I

Decision: NC noted that the case is under examination at DIPP. The Commiffee also decided to

check from firm whether it is a case of Physical Export or Deemed Export. In case it is a Deemed

Export, firm should provide a copy of Project Authority Certificate (PAC). In case supply is
against Invalidation letter of an EPCG authorization, please provide following information:- (i)
EPCG licence number and date (ii) CIF value of the licence (iii) Whetherthis licence was issued

under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG

licence. The case stands deferred to 24.02.2015.

Sl. No. 142

Decision: NC observed that case is under examination at DHI. Reply submitted by the firm vide their
letter dated 05.05.201 has been examined and it is observed that the firm has not given desired
information against standard deficiency letter issued O/o DGFT. NC decided that the
representative of the firm should meet the technical authority to explain their case.

The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
discharge the EO against the EPCG licence. The case stands deferred to24.02.2015. . t

CASE NO.AR-09 IWs. Toshiba JSW Power Systems Pvt. Ltd., Chennai

Meeting No. 14i81 F.No.O1/81/50/60/AM14/DES¨ II

Dated:26.ll.2014 Request for reconsideration of the case

respect of Advance Authorisation

17.04.2013 issued from RA, Chennai.

for ratification of norms in

No. 0410145237 dated

Sl.No.143
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CASE NO.AR― M/s.AHied Hi― Tech lndustries Pvt.Ltd.

Meeting No. l4l81 FoNo.01/81/50/164/AM14/DES― II

Dated:26.11.2014 Request for reconsideration of the case for ratification of norms in
respect of Advance Authorisation No.0510357873 dated 21.06.2013

issued from CLA, New Delhi.

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide

U.O. No. 12116l/2014-T5W/32-A/R dated Ot l}ll2}l5 as under:-

1 . Taking clue from SION C-798, quantities of import items at Sl. No. l, 2 &. 3 may be

allowed as l.10Kgs. /Kg. content in the export items at Sl. No. 7,2 & 3 respectively.

Firm vide its E-mail dated 14.01.2015 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

SI.No.144

Case No.AR― M/s. Lloyd lnsulations (lndia) Limited
Meeting No.15/81 F.No.01/81/50/36/AM-10/DES¨ II

Dated:-30。 12.2014 Request for amendment in description of import items in respect

of Advance License No. 0510241176 dated 12.05.2009.

This case was actually listed for NC meeting scheduled for 30.12.2014 but was taken up for
discussion in the meeting No. l4l81 dated 26.1I .2014. Shri Sanjay Gupta, Sr.Manager - Audit &
Finance of the firm appeared before the Committee for personal hearing. He has explained that

norms has been fixed by Norms Committee on 5.1.2010. However, export was made before the

decision of the Norms Committee. There is mismatch in description of Advance authorization
and NC decision and hence, they are unable to close the case. The Committee decided to seek

specific information from firm on following:

(i) Details of import items and export items along with documentary evidence.
(ii) Excise/Customs certified documents showing that imported items have been utilized

for manufacture of export products and actually exported.
(iii) Documentary evidence corroborating the import items mentioned in the

Authorization, with that mentioned in Bill of Entry and export documents.
(iv) Explanation for mentioning trade names of import items in the Authorisation.

NC also decided to seek a report from CLA. The case stands deferred to24.02.2015. 0t

Date:11.02.2015 tPr^avutkk4'' '

Place: New Delhi Foreign Trade Development Officer'*ffi
'-ll.lglgm"Ht?:ffi'...q,r" *ffi;r
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